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CENTRM j MMINISTRATIVE t r i b u n a l , ALLAHABAD 

LUCKNOW CIRCUIT BENCH

Registration b .A . No.358 of 1990 (L)

B.P, Sinha ...

Versus 

Union of India & Others

Applicant

Respondents.

Hon.Mr,Justice Kamleshwar Nath,V.C, 

Hon. Mr. M .Y. Priolkar/ Member (A)

(By Hon.Mr.Justice K.Nath, V .C .)

We have heard the learned counsel for 

the applicant. While it is stated in the petition 

that the applicant waS'JDeing victimized in various way;s:.-  ̂

by the■concerned authorities in matters relating to his 

employment,■no specific illegal act of the respondents 

affecting any of the service conditions or rights of 

the applicant is challenged. • The-relief for a direction 

to evolve a policy for taking disciplinary action on 

reports of Field Officers as and when made, a direction 

to the respondents not to act on baseless complaints 

under political interference and other directions to 

evolve policies regarding administration in the Song 

and Drama Division, Ministry of Information and 

Broadcasting including allotment of programmes do 

not relate to any specific grievance vjhich adversely 

affects the service conditions or rights of the applicant. 

The learned counsel for- the applicant says that the 

applicant was being transferred maliciously in order 

to harass him. I f  that be so, he has to plead a specific

i.
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BEFORE THE CENTRAL AD14IKiSTR^tTIVE Tx̂IBUNMj 

( CIRCUIT ' BENCH)'LUa<Nd^, .'

^PLICATION UNDER SECTION 19 OF THE ADMINISTRMJIVE 

TRIBUI^m^S ACT« 19 85 «  ________ • ■ ■__________

O.A. NO. 35-g> Of 1990 (L)

B.P.Sinha
, ,  .Applicant

Versus

Union of India, and others«

I N D E S

SleNo, Description of documents Page Nos
-relied'upon.

Compilation No«,l

'If, implication 1 to 32

2. Valcalatnaraa ^3

Gompilation No«2

3, Annexure No«.k-̂1 
/  Photostat copy of the D.O.letter

dated 11*3.1986 from the.Director 
National Institute of Health and 
Family Welfare New Delhi*

4e Annexure No«A-2
Photostat copy of D .6 . letter dated
18,3.1986 regarding appreciation of 
v/ork.

5* Annexure No«A^3
Photostat copy of D ,0,letter dated
18,3.1986 regarding appreciation of 
work.

6. Annexure No.A-4
Photostat copy of D.O.letter dated 37 
17 .9 .86 regarding appreciation-of 

work.

Contd. ,Page-2.“



si,NO® .Description of docuraents 
,' relied upon,

7, Annexure No,A-5

Page Nos*

35

Photostat copy of the transfer order 
dated 21.10*86 from Delhi to Pune,

8 . Armexure Ho.A-6
Photostat copy of letter dated 2.4,8-7 
regarding outstanding contribution with 
Mizoram Peace Accord,

^  * Ar^nexure Ho,A-7
Photostat copy of D .O .letter dated 
3/7 , 3,1989 from Sri B.K*Gadvi,the then 
Minister of State for Finance 
(Expenditure),

10* Annexure No.A-8
Photostat copy of joint repres ci­
tation dated. 26,7 , 89 by the staff,

11, Annexure I^o, M  ■
Photostat copy of D .O .letter dated 
3^8,1989 frai5 Sri V.S.Gadgil^HP 
General Secretary‘rAICC( I ) ,

12, Annexure Mq .A-10
:ghotoll^ copy of letter dated 
3,10,1989 from Applicant.

ifa-52.

13. Annexure H o ,M
Photostat copy of letter dated 
9,11,1989 from Applicant to 
Res'ooadent N o. 2 \

S3- S-5-

14, Annexure NQ.A~12
Photostat copy of D .O .letter dated 
9 ,1 ,1990  from Applicant to the then 
Director,

S'e - 3-8

Atinexure t'^o,A~13 
Photostat copy.of letter dated 
27 ,7 ,9  0 asking comments of tte 
applicant on the representation.

€/

16, Annexure Ho.A-14
Photostat copy of the letter dated
3.8.199 0 of the applicant forw'ard- 
ing the comnjents,

17, Annexure Ko,A-15
photostat copy of letter dated
3.8.199 0 to the Director,

65^-67

Gontd,Page«3
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SI.No* Description of documents 
.ed upon, '

18# ..anneocure Ho.a,-16
Photostat copy of D*0.letter dated 
22*8.1990 from Respondent Mo,3 to 
allot programmes to private parties.

Page Mos

■̂ 'inesaire Hq ,A~17
Pliotostat copy of D.O . letter dated
30,8.1990 from the applicant to 
Respondent K o ,3 t o .intimate guide 
lines of x^orking.

6 9 - 7 0

20. j^nexure Ho.A-18
Photostat copy.of Memorandum dated
6,9.1990 of Respondents H o .3 aid 4,

V /

21, ^nexure Ho.A-19
Photostat copy of letter dated
21.9.1990 protested against the 
issue of memorandum.

^2. itonexure Ho.A-20 .
Photostat copy of letter dated
4.10.1990 from the applicant about 
illegal gratification-.

7 a  ^ 74,

75*

Date of Piling 

or

Date of, receipt by post 

Registration Ho.

' Signature 
For Registrar,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

c 5 ^  
■ ^ V

CIRCUIT ‘ BENCH, LUCiCHOW-r

Original implication No^"3,^^f 1990CL)

:k

^1.

B.P.Sinha, aged about 53 years, son of Late Sri J .P , 

Sinha. r/o Kendranchal^Hostel. No* 33/Sector *1<* g^liganj, 

Lucknoyj employed as Dep.uty Director, Song & Drama 

Division,Ministry of Infomation and Broadcasting, 

116A,Faizabad Road,Lucknow.,

es .^plicant

Versus

1 ,Union‘of India^ through 'the Secretary#Ministry of 

Infomation and Broadcasting/New Delhi,

2 ,Joint SecretaryCFilms)/Ministry of Information 

and Broadcasting,New Delhi,

3 ,The Director,Song. and„Drama .Division/Ministry of 

Information ^ d  Broadcasting/15/16, Sufohash Marg, 

Daryaganj/New Delhi.

4 «Dr.P.K.Nandi/Director/Song and Drama Division/ 

Ministry of Information and Broadcasting 15/16/ 

Subhash Marg/Daryaganj/Nev7 Delhi,

DETAILS OF APPLICATION

1,Particulars of the order against which the 

application is made.

The application is made against the

humiliation and victimisation of the applicant ever

since his appointment in the Department and unjust.
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w

unfair,unreasonable,# axbitrary and v^hirasical actions 

by the Respondents to protect tlie corrupt# indisciplined 

and politically influential employees# in utter 

disregard of the honesty# integrity end a ver^* high 

performance of the applicant® The applicant is - 

seeking a writ# order on direction in the nature of 

MMDJ^MUS comrriandlng the rest^ondents to lay dovjn the 

policy regarding level of administration in the Song 

& Drama Division*Ministry of Information & Broadcasting, 

The ^.pplicant is also seeking a writ^ order or direction 

in the nature of MMDMUS for evolving a policy 

regarding allotment of programmes to private parties,

2 ,Jurisdiction of -tile Tribunal,

The applicant declares tiiat the subject 

matter of the order against vmich he wants redressal 

is v;ithin the jurisdiction of the Tribunal'f'as the 

applicant is serving as Deputy Director,Song & Drama 

Di vi s i on jr Luckn ov;,

3 .Limitation 8

The applicant further declares that the 

application is within the lii"aitation period prescribed 

in Section 21 of the Administrative Tribujials Act*. 

1985,

4»Facts of the cases

The facts of tJ-ie case are given below;
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4«Q1 That the applicant is a graduate of the

National School of Drama#New Delhi, He vjas appointed 

as Deputy Director,Song & Drama Division#Ministry 

of Information & Broadcasting,through the Union 

Public Service Commission w .e .f .8*4 ,1982 . Prior to 

to his appointment as Deputy Director the aiDplicant 

%

had worked in various capacities and departments as

given below and had excellent record of servicei-

( a) 19 S7 to 19 7 5 -Makeup Dep artment,

- • Delhi Doordarshan,

Cb)1976 -Assistant Secretary, 
Sahitya Kal Parish ad# 
Nevj Delhi,

K

(c)1977 to 1978 -Lucknow DoordarshanB

(d)1878 -Business Manager,
National School of Drama 
New Delhi,

(e)1979 to 1982 -Producer, Delhi
Doordarshan,

4»Q2 While working v?ith Doordarshan,New

Delhi, the applicant was elected President of M l  

India Doordarshan Programme Staff Union, During 

the term of the applicant as President of the 

Association, a writ petition was filed before the 

Hon'ble Delhi High Court seeking a writ of MaNDJ>ii'4US 

to the union of India to implement its own decision. 

The Union of India was arrayed as opp,party through 

the then Minister for Information &. Broadcasting 

(Sri Vasant Sathe), Due to the writ petition, the
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buerocracy x-?as highly annoyed with the applicant 

and many times the applicant v;as directly Qiad 

indirectly appr©ach€;d and asked to desist from such 

\mi©n activities and on refusal of the petitioner 

to withdra^^r from the case#humiliation and victimisation 

started v^hich did not stop ei9:en after his shifting 

frora Doordarshan to Song Sc Drama Division*.

V

4»Q3 That the vafe of the applicant is also

employed under the Ministry of Information and 

Broadcasting v;ith the Delhi Doordarshan* Presently 

she is Assistant station Director, Central .Production 

Centre# Delhi*

4.04 That on his appointment as Deputy Director

>*■

Song and Drama Division, the applicant could have

been posted to Delhi where his wife was v^orkingj, but

with a view to chastise and harass the applicant for

his alleged role in filing the v/rit petition^, referred

to (B) abo\re# the applicant was posted to Song and
jt

Drama Division#Ranchi w ,e .f*8»4,1982«

•4*05 That shile posted at Ranchi,the applicant

had to take same strong administrative actic'*n to 

impro\re tlie lavel of administratiGn, As a result# 

the applicant was gheraoed in office by a strong mob 

of aixjut 350 people. The gherae vjas engineered
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by the subordinate staff. The matter was reported 

to the ResiDondent No«3/but no action vjas taken by 

tlie' He^n<lq'aarters to punish the real cul-prit. Sri 

AelC.Cliatterjee#T,A*of Ranchi. It may be pertinent to 

mention here that the said Mr*Chatterje6 vias shunted 

out from Calcutta for misconduct®

:k

■4"

4«06, That vAiile the petitioner was on le3,ve

at Delhi, he was transferred to Chandigarh with effect 

from 17«12«1984 vide letter NGeA«22012/l/84-»Adinn-I 

dated 7 ,12 ,1984, It may be mentioned here that in 

normal circumstances an employee is to be retained 

at a station for a minimum of 3 years # but the 

applicant was transferred from Ranchi to Chandigarh 

only because of his administrative measures initiated 

to curb the indiscipline airscngst the staff.

4,07 That the applicant came to know of

many irregularities committed by the Administrative 

Officer^ Song and DreJna Division# Qian dig cirh and 

brought the same to the notice of the res]pondent 

No. 3/ but once agai-n there v̂ as no attempt on the part 

of the respondeat No, 3 to check, the indiscipline 

and remove the irregularities. The silence on the 

part of Headquarters encouraged the indisciplined 

staff to create such atmosiDhere and indulge in 

Guch activities that it  became well high impossible
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for the applicap.t to functior* effectively. The 

applicant had to suffer a great stress and strain^ 

vii-'iich resulted into his hosipitalisation in Dr,Ram 

Maiiohar Lohia Hospital#Hew Delhi for the period from 

13.8=1985 to 26*8.1985« . .

4,08 That as already stated the applicant

has been making repeated requests for transfer to 

Delhi. Portunately^, a vacancy did occur at Headquarters 

at New Delhi due to relieving of Sri Preni Mathiani, 

Deputy Director, for attenoing the course in 'Iheatke 

Studies at Leeds university and vide Govt. of India# 

Ministry of information and Broadcasting order No, 

,IU22012/l/84-Admn»i/S&D/DOF(S) dated 20/26.12.1985# 

the applicant was transferred at his o\m request 

to iSIev/ Delhi. It v;as provided in the order tliat 

the transfer of the applicant to Nevj Delhi v/as urjto 

the period Sri Matiyani joins his duties back, or 

until further orders, whichever is earlier^.

4.09 That consequent upon posting of the

applicant to Delhi Esnd his joining duty at Delhi# 

the applicant was posted as Deputy DirectortArraed 

Forces Entertainment Wing) and was also ordered to 

look after the vjerk of Deputy Director^Cb.andigarh 

Regional Centre in addition to his ovm charge at 

Delhi by the Respondent No, 3 vide order No«4/36/7 6-. 

Aditm, I(Pt) dated 30,12»1985,
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4JO That the applicant proceeded to Cliaidigarh

i on 9»1,1988 vdth information to the Respondent No,3.
,1  ̂ .

i During hie surprise check, the applicant found only

i| '  ̂ '

i  Sri Virandra Tara# Administrative Officer and Sri

C.L.Sharma, UDCc, present in office at 3,15 PM on 

9,1*1988 and asked the Administrative Officer to 

intimate the v/nereabouts of other members of the staff* 

It  may be mentioned here that while posted at Chandi- 

; garh, the applicant had reported to the Respondent

No, 3 about ‘the misconducts and irregularities 

'■ committed by the ver"y same Administrstive Officer

(Sri Virendra Tara) and no action was taken by the 

Headquarters.

I 4 .11  That again the surprise check and the

enquiry by the applicant about the whereabouts of

W'
i the staff members found absent v;as not to the lilting

^  of tlie influential persons and the Administrative

Officer and this time instead of ta>cing any action 

against the defaulters and indisciplined ©rployees, 

the applicant v̂ as divested of additional charge of 

Chandigarh just after only 18 days of the assigning 

of charge and vide letter dated 17 ,1,1986, 'the 

Respondent No, 3 assigned the additional charge of 

Cliandigarh Office to Smt,A®Bawa,Deputy Director,

Song and Drama Division,Delhi, This is nothing sort 

of humilitation and lowering the image of the appli­

cant in the eyes of subordinates,besides encouraging
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indisciplinee

> * 

>■

4.12 That the applicant had also submitted a

prcposal on 10,1.1986 to the Director to delegate 

financial powers to the Deputy Director( Armed Forces 

Entertainment vying) for effective fijnction. On the '

same day,he had also sxibmitted an office note for 

delegation of full administrative povjers to deal with 

the disciplinary matters effectively* It may be 

pertinent to mention here that the applicant v?as 

physically manhandled by 'Sri R«S,PathaX and Sri Kabra# 

ActorsC staff ikrtists) # Armed Forces Entertainment Wing 

& Delhi Region, N© action v̂ as taken by the Headquarters 

Respite a written report to this effect by the applicant,

4 -

4 a s That a cultural programme was organised

by the troupe of Song and Drama Division in National 

Institute of Health and Family Welfare Mev; Delhi on

10.3.1986 for the participants of the Indo-U.SoWGrkshop 

and other distinguished guests. The Director of the 

Institute in his D.Oiletter No.NIHSv'J/3-'9/85-PAC dated

11.3.1986 to the Respondent N o ,3 appreciated the 

programme and conveyed thanks to the applicant# among 

others. A.photostat copy of the D.O,letter dated

11.3.1986 is being annexed as Annexure Inq«A«-1«.

4,14 That for excellent cultural programme



presented on the ©ccasi©n of tlie function organised 

to bid farev/ell to tl\e retiring Members of the-Rajya 

Sabha on 1 7 1 9 8 6 #  appreciation letters v;ere sent 

bj?- the Deputy ,Cnairman,Rajya Sebha to the then Minister 

of State for Information u Broadcasting(Sri V.N.Gadgil) 

on 18,3.1986 and by Sri B»G.Gujar,Chief Examiner#Bills# 

Motions and Resolutions,Rajya Sabha Secretariat t© 

the then Joint Secretary(Sri V.SeJafa) . ;§tfhotostat 

cTjpies of the DoO<,letters dated 18<.3'«19B6 are being 

annexed as Annexure Î os<.A~2 and A*3, In both ^th e se  

D«,0»letters the applicant v/as particularly mentioned ' 

for appreciation. A D.O.letter was received by the 

applicant from-the AddldPrivate Secretary to the 

Minister of State for Education &. Culture® Minis try 

of Human Resource Development# Govt« of India, in which 

the Minister had expressed his desire to arrange a 

cultural prograiTime with the co-orainatien of tlie 

applicant. A photostat copy of the D,0.dated 1-7.9,86 

Annexure No.A-4 is.being annexed as Annexure N0 .A--4 .

ernexure I'iOSe 
A-2 and A-3

4*15 That to the dismay of the applicant#very

high standard of performance and large mmber of 

appreciation letters created jelousy in the mind 

of the-superior officers and they -started having 

grudge against the applicant and left no stone unturned 

to demoralise aid'humiliate the ajpplicant in all 

possible vjays» To Vvreck the morale of the applicant
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his transfer te Delhi vjas not converted into normal

one and vide letter No*A-22012/l/84-.Adrfln»I/S&D/DlE>FCs)

dated 21,7.1986/ the ap;plicant vjas retained at

Headquarters(Delhi)Office of the Division for a

further period of 3 months vj.e .f,24 ,6 ,1986 or until

further orders^ whichever v̂ as earlier^ against the

' ' f er
vacant post of joint Director* Ho\'7ever,^tiie reasons 

best knowi to the Respondents 1 and 3 #tne applicant 

was not transferred to Delhi to complete a normal 

tenure.

4 .16 That vide Govt# of India# Minis try of

Personnel/Public Grievances & PensionsCDeptt. of 

Personnel ana Training) OeM.Ho,28034/7/86»EsttCA) 

dated 3.4»19S6 guide iines v;ere issued to all Ministries 

regarding posting of husband and wife at the seirae 

station. The copy of this Office Memorandum vjas 

forvjarded to all Media Units by the Ministry of 

information & Broadcasting vide I.'D.No,27/1/86-Ad.II 

(P t .II) dated 18,4.1986, A perusal of the ajoove

O.M, reveals that way back in February 1976# the then 

Depaxtment of Social Welfare had issued a Circular

D.O.letter to all Ministries and Departments requesting 

them to give serious consideration to tlie question 

of posting husband and v./ife at the same station. In 

para 1 of the office memorandm, it is mentioned that 

the Gcvernment's position has been that requests of 

Government servants for posting at thei same statici^



-Xs.'

>w

.  11

usually receive sympathetic consideration and that 

each case is decided on merits# keeping in viev; the 

administrative requirements, Para 2 of the Deptt, 

of Personnel &. Training gives the policy of the Govt, 

that as far. as possible and within the constraints 

of admj-nistrative feasability^, the husband and wife 

should be posted at the same station to enable them 

to lead a normal faraily life  and to ensure the 

education and welfare of their children.

4.17 ’ That however# in the case of the applicant#

the policy of the Govt.# referred to in para 4.09 above#

was not to be followed for the reasons knovjn to the

!.« The applicant who was traiisferred to 

Delhi# at his o\-m request# v;ithout payment of TA/DA, 

was allowed to continue teitporarily in one vacancy 

or the other but was not assigned any permanent job 

as stated earlier. Again vide letter No.A--22012/iV^84" 

Admn-I/S StD/DOPCl) dated 17,10.86# order vjas issued 

for retention of the applicant w .e .f . 24 .9,1986 till 

further orders.

4 .1 8 That suddenly just after 4 days of the

order for further retention at Delhi w ,e ,f ,2 4 ,9 ,86 

until further orders# as referred to in para 4,17 

abo\re# the applicant was transferred to Pune vide 

order No.4/36/76 Admn l(Pt) dated 21.10.1986. A
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photostat ccpy. of the transfer order dated 21,10.1936 

is being annexed as Annexure Ho.A-5 to this application

The applicant v;ho was tran 3ferred to Delhi a& 26.12,85

at his ô 'jn request v;as transferred just after 10

months in utter disregard
<» '

posting of husband and wif 

h perusal of the transfer 

Deputy Di r ect ors C Smt»A. Baw

v;ere interchanged and accofnmodated at Delhi itself 

while the applicant was ported to a distant place 

tPune) only beicause of mal afid.e and bias of the 

authoirities* The applican': is advised to state that 

such a transfer being wholly arbitrar ,̂;'  ̂ whimsical.

of the Govt's policy about 

2 at the same station, 

Drder reveals that tv;o 

a and Sri Prem Matiyani)

unreasonable is violative 3f Articles 14 aiid 16 of

the Constitution. The applicant is further advised 

to state that such a trans;:er amounts to punishment 

under the circumstances. However, the applicant as 

an honest and obedient Govc.ser^rant conplied vuth 

the transfer order without protest v;ith tlie htpe 

that things may improve at nevj duty station.

4 .19 That the applicant was awarded a cash

Honorarium of Rs,800,00 for his meritorious and 

outstanding contr5.bution ir. conducting programrae in 

connection with Mizoram Peace Accord by the Respondent

No, 3 vide letter Wo, 3/185/S 

photostat copy of v^hich is 

iiginexure NOeA-6 Wo»A~6

6-AEFW dated 2.4,1987, a 

being anne^ied as Annexure
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4.20^ That during tlie

private parties in August 1987 by tine audition 

Comroittee# the programme of sri .Kavishree Meghraj

M Gadiivi v̂ as not found suitable for the publicity

review screening of

programmes carried out by th

Sri Kavishree Meghraj M Gadh-

against the applicant# vjhich

H.K.L.Bhagat/the then Minist

e song and Drama Division,

vi made a representation

was forwarded to Sri

er for Information Sc

Broadcasting, by Sri B.KoGachvi, the Minister of 

State for Finance( Expenditure)vide his D .O ,letter 

dated 8 ,7 ,1988 , Simultaneoi.sly, two M,Ps from Gujrat 

also wrote to tlie Minister about the matter. The

matter v̂ as got examined by £ri H,K,L,Bhagat/the then

Minister and the action taken by the a,pplicant was

upheld. The then MinisterCSri H.K.L.Bhagat)

had asked Sri B,K,Gadhvi, then Minister of State for 

FinanceCE3q:)endlture)to advice the troupe to improve 

its standard and apply for fresh registration vide

D.O.letter N o .14014/2/88/P i C/S & D/1275 dated 9 .8 .8 8 ,

Later the v;hole correspondence v;as sent to the applicant

By Sri B,K*Gadhvi#Minister of state for Finance

(Expenditure) vide his D .O ,N o ,385 MSF(E)/89 dated

3 /7 ,3 ,1989 . A photostat copy of the D.O,dated

3/7. 3,1989 , together with it

Annex-ure No.A-7 annexed as Annexure Ko.A-7,

s enclosures^ is being

It  may be stated here

that but for the honest and fair dealing# the stand 

taken by the applicant could not have been upheld

by the Kon'ble Minister. I
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had reported to the Respondent No, 3 about the wilful

- 14 «

That during February 1989/the applicant

absence of one Sri G.S.Kamble^

13,1,1989 and 14 .1*1989,though

a special circular about a special programme to be held

for the Secretai'y^Ministr^^ of

The Respondent Wo. 3^hov;ever^ aid not accept the sugges­

tions made by the applicant arid instead- issued a show 

cause notice. Tlie reasons for such a lenient attitude 

towards indisciplined staff v;as not known to the 

applicant,

4,22 That on 27.2,1989,

to the Headquarters that one sri B^H.Tamboli/stenographer 

of Seng & Drama Divlsion^Pune had removed the official

-  w

communication . from Judicial Magistrate 1st Class^Mbov/ 

CM«P.)for attachment of Rs,350/- per month from the 

salary of Sri Tamboli and thai: the said Sri Tamboli had 

submitted a false Transfer T.i^,claim and suggested 

immediate enq\'iry in the matter. Deputy Director Sri 

R.K.Braruo was sent to enquirfe but the applicant never 

received any copy of the repo;rt though requested many 

times verbally and in writing! Subsequently,Sri Tamboli 

was transferred from Piine to i^anglore. Sri Tamboli had 

threatened to sit on Dhama before the District Magistrate

ActorCstaff Artist)on 

he v/as informed tVirough

Inforrnation & Broadcasting,

the applicant reported

pijne if his transfer to Bangl 3re v;as not cancelled and
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he vjas transferred baclc to P 

joined at Banglore on 9 .6 ,19  

on leave and on 30«5.S9 at 5 

the applicant- in the office

5.55 P.M. he misbehaved with the .applicant in the 

office with greater intensity. However^ no action v/as 

taken against him. Thfes adversely affected the

ane. Sri Tarnboli had 

39 and he cams to Pune 

,23PM he'wisbehaved v/ith 

and again on 7.7.1989 at

discipline and office decon

4.23 That the discipli

Vvdshed to maintain in the oi

the staff# who vjere encouraged by people .like Sri

G.S.Kamble and Sri B.H.Tairiloe

jn.

ne vjhich tlT-e applicant 

fice \ms not .liked by

l i .  T© wreck the morale

and initiative of the applicant, a joint representation 

Vv’as preferred by the staff on 1 ,8 .1989. However, 

before the'representation could be forv;arded by the 

applicant to the Respondent No. 3/ a copy of the same 

was forwarded by Sri V.N.Ga:<kgil/M.P,General Secretary,

the Minister of Information 

0 .No.9478 dated 3 ,8 .1989.

Dn and purpose behind the 

Drdinate staff v;anted

AICCCI) to Sri H.K.L.Bhagat 

and. Broadcasting vide his D

■ This shows the real intenti 

representation that the sub 

political pressure to be exferted before any foll:w up 

action was taken on the joint representation* A

■ photostat copy of the joint

26,7.1989 and D.O.dated ,3.8

Annexures Nos. Annexures No./VS and A-»9, re 
A-R and A-9

‘representation dated 

,89 are being annexed as 

pectively. The joint
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representation v;as forwarded by the applicant to 

tbe Respondent No, 3 alongv;ith his comments, vide letter 

A-28015/2/89-18 dated 7,8.1989 , The applicant also 

wrote a D.O^letter on 8,8,1989 to the Joint Director# 

song and Drama Division in which he had -written that 

the joint representation is a clear cut sabotage to 

stop him from lifting Pune Centre to a “Model‘height 

by its innovative way of communications. He had also 

stated that submission of joint representation by 

Govt.servants is subversive of the discipline under 

Rule 16 of CCS (Conduct)Rules, Hovjever, no action 

was taXen against any of the staff for making joint 

representation against their controlling officer.

4^24 That the applicant submitted an application

on 16.8,1989 for appointment as Managing Director 

of National Film Development Corporation#Bombay# 

through proper channels. The application v/as delibera­

tely delayed and forvjarded after the expiry of 

stipulated period of 15 days from the date of adver­

tisement, This shovjs bias and prejudice against the 

applicant.

4,25 That the applicant had vrritten a letter to

the Respondent No* 3 on 3*10,1989 narrating his tale 

of woe and sought the guide lines from him in the 

administrative matters. A perusal of the letter will
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reveal, that hov; an honest and hard vjorking officer has 

all along been humilated and harassed. A photostat 

copy of the letter dated 3.10.1939 is being annexed 

as Annescure No.A^^lQ, The applicant also wrote letter 

No,A 19011/3/86-Adinn dated 9.11,1989 to the Respendent 

No.2 giving the details of all his humiliations and 

harassment and requested him to spare some of his 

valuable time to hear the applicant in person, as there 

were many things which cannot be reduced on paper.

A photostat copy of the letter dated 9,11.1989 is 

being aiinexed as Annexure No.A~ll. Earlier the 

applicant had recomimended to the Respondent No, 3 for 

inkmediate transfer of two staff Artists(S/Sri M.S. 

Chitale end Sri V.C.Kale) from Pune to Hew Delhi#

Ik

even for a temporary period# vide his letter No.C- 

11Q11/1/-89--24 dated 6 .11 .89 , However# there v;as no 

response from the Respondents 2 and 3. The applicant, 

therefore# v;rote another letter to the Respondent 

N o .3 on 22.11.1989 and to the Respondent No, 1 on

25.12.1989 to do something to curb the tendency of 

indiscipline.

4*26 Tlaat vide letter No« 19011/3/89-Admn/32

dated 5.1.1990# the applicant sought the permission t® 

move to the court of law and file a defamation suit 

against the prime suspect who has hatched the conspirac

to malign the applicant
in the. eyes o£ o f f i c i a l

seniors
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ana tiie general public. Once again the3?e was no 

response fr©ra the Respondent N©,3 fcr the reas©ns 

best lm©\m to him. The applicant wrote a D ,0,letter 

.Ho.A-19011/2/89-aa:im dated 9 , 1« 1990#narrating the 

.factual position^, to the then Director, and again 

.no action was taisen ^.gainst any of -the erring official,

i

' A photostat copy of the B .O.letter dated 9 ,1 ,1990

Annexiare No,^-12 is being annexed as Annexure Ho«A~12,

2.27 That as already stated, Sri B„H,T3inbcli

was transferred from Pune to Banglore and he 

threatened to sit on Dharna if  he was not transferred 

back to Pune, Though there were definite ajid fool­

proof allegations of riiisconduct against Sri 3,H* 

Tairiboli, but he could exert political pressure aid. 

get himself transferred back to Pune, Not only '

this# for reporting against the said Sri Tambili, 

the applicant was traisferred from Pune to Lucknovj 

vide Go\7t's order No,A-120125/1/89/Admn-I/S & DD/ 

DOF(S)dated 9 ,4 .1990 , , To tiie utter surprise# before 

th,e receipt of transfer order/ the applicant v̂ as

■ telegraphically ordered to hando^/er charge to the 

next official and report to Lucknovi', It  was also 

ordered that Sri Tambili will be allo-w-ed to join at 

Pune. It may be pertinent to mention here that the 

' applicant was trsinsferred , to Lucknov/, with a view 

to shield Sx'i Tai'tiboli and avoid any disciplinary 

action against hira/ and Sri H.P,Solsnki#Deputy
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Director# v̂ as transferred frora Luckncn-; to Delhi* 

Here it  may be stated that this transfer \̂-as also 

passed only to harass the applicant, othervdse the 

applicant could have been transferred to Delhi,
* *

Aggrieved by the trensfer to Lucjcnovj’ in such circum- 

stances# the applicant filed 0*A«Ko,242 of 199 0(B«P»
'  -  4

Sinha Vs,Union of India and another)before tiie New 

Bombay Bench of this Hon'ble Tribunal# v;hidn was 

subsequently vathdravm. as the matter was reconciled 

and the applicant accepted the transfer. ®ie 

applicant joined at Lucknov? on 21*5,199 0,

4,28 That on joining at Lucknox̂ '# it  was found

V '

j-

by the applicant that the private registered parties 

were not giving their performances upto the requisite 

standard and he proceeded to inspect/surprise check 

the U,P,and Bihar troupe. To avoid any misunderstand­

ing # the applicant ciiscouraged the parties to visit 

the office quite often only for allotment of programmes 

and cleajring of outstanding bills . He also invited 

party leaders to discuss about the programme improve­

ment and to show the prograitime packets. This created 

lot of hue and cry ajid a conspiracy ivas hatched 

against the applicant. News items appeared in 

various pepers on 16,7,199 0 and other dates, Ti'ien 

a complaint vias made to the Minister for Information 

and Broadcasting by U.P. Panjikrit Kalakr-ir San^i#
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Luckncrw on 18.7.1990# v/hich was sent to the 

applicant for his corra'aents vide letter No,22011/2/88*- 

Niti dated 27.7,1990# a photostat cqpy of \vhich is

Aiinexure Mo.^.^13 being annexed as Annexure Ho.A--13> A representation

■: ' ?

was also made by the Sangh on 30,7.1990 in v?hich 

serious allegation. of corruption were made agai-nst 

the applicant and the Administrative Officer, It 

is also learnt that local, H .P .Sri Mandhata Singh 

had also, written to the Prime Minister in this 

regard. The applicant forv;arded his comments vide 

^  ■ letter Mo.22011/2/88-Miti dated

motivated, A photostat ccpy of the letter dated 

Annexure Ho.A-14 3,8,9 0 is being annexed as Annexure Ho.,a-14. On

the sarae day i . e . 3 .8 ,1 9 90 /the applicant reported 

? the wriole matter to the Respondent No, 3 vide letter

Vp" ; Ko.R-11012/7/90 S & P/LKO dated 3 .8 .90  end requested

the Director to allow the applicant to deal with 

the fluid situation v/ith the firm hand. A photo­

stat copy of the letter dated 3 ,8 .9  0 is being 

Annexure No.A-15 annexed as Annexure No.A-15. It is further learnt

V  .t;

that letter was written by Sri Ravidas Mehrotra#

MLA,Lucknbv/ to Sri P.Upendra, Minister for Informa­

tion and Broadcasting on the subject. The private 

parties have vov?ed to §et the applicant transferred

■ by any means fair or foul.
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4.29 That to the utter surprise of the applicant
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vjithout considering' the facts as stated by the 

applicant vide letters 3«8.90(Annexures A-14 and 

A-15), the Respondent No. 3 asked the applicejit to 

allot the programmes to the private parties vide 

his D .oaetter  No. 14014/1/90 P & C dated 22 .8 .90 .

In addition to it, the Administrative Officer (Mr. 

G.K.Nagchandi) v/as ttansfc.rred to Madras^ may be 

to harass the applicant by keeping him criplled 

administratively, l"he D .C . was sent and the 

Administrative Officer was transferred without 

verifying the correctness of the allegations, sinply 

because of political influe-nce. A photostat copy 

of the D.O.dated 22 ,8 .90  is being annexed as 

Annexure Ho.A--164 The applicant vide his D ,0,No, 

R-11012/7/90-31 dated. 30.8.90# requested the 

Respondent No. 3 tirie guide lines for allotment of 

programmes to the private parties, in this D .O ,

: the applicant also stated that during March 90
1

one Sri R.D.Shukla had lodged a complaint with the 

Prime Minister regarding submission of fictitious 

; bills of sub standard programmes etc by private

parties, A photostat copy of the D.O.dated 30,8,90 

Annexure Ho.A~17 is being annexed as Annexure No. A-17. However#

no reply/guideline v;as communicated to the applicant 

except a directive of the Ministry to tiie effect



•'It must be ensured that local artists are encouraged 

first/Defore artists from other provinces are 

approached",vide D .0 ,No. 14014/1/90-P & C dated

4 .9 .1990 ,
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4« 30 That a office memorandum v̂ as issued by

the Respondent H o .3 and 4 vide No.4 /38 /89-Admn-I 

dated 6.9.199 0 regarding the alleged use of abusive/ 

offending/derogatory words by the applicant in his 

letter Wo.S & D/DD/Misc.M 1/90/156 dated 31 .7.1990, 

It was mentioned in tiie memorandum -that using such 

words is an act of indiscipline/ a misconduct and 

insubordination and can be dealt vjith suitably.

A photostat cox̂ y of ttie memorandum dated 6.9.1990 

is being annexed as Annexure No, 18 to this 

application. It  may be mentioned here that the 

Respondent No,4. has been autl'iorised to hold the 

current charge of the ».outine duties of the post 

of the Director,song and Drama Division, in 

addition to his o\-jn duties vide order No.l/32/89-F 

(S) dated 30,7.199 0, and per Govt,of India instru-
A x . .

ctions officers performing current duties of a 

post cannot exdrcise statutory pov^ers under the 

rules. The applicant therefore , protested,against 

the issue of memorandum by the Respondent No,4 

vide his letter No.S & D/DD/Conf/01/9 0-35 dated

21,9,1990, a photostat copy of which is being
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^inexure i^o,19 annexed as Annexure No, 19. In this letter also the

applicant mentioned the instances whei'e no action 

was, taKen in the case of indiscipline by- subordinate 

staff. Vide letter Wo,01/01/90 S & D/LiCO dated 

04 .10 .90/ tlie applicarit reported the matter about 

demand and receipt of illegal gratification by one 

Sri Mahabir Prasad, U.D.C*,presently working in 

Headcjuarters, who had ej^rted money from widow of 

Late Sri P'rithviraJ Shah# ex-performer of Song & 

Drama Division/Nainital ^Centre, h photostat copy 

of the letter dated 4 .10 .90  is being annexed as

jtfi'^xure NO.20 iinnexure l'̂ o.A--20.. No' action has been tal^en in this

regard till today, .

4 .31 That frcra the above# it  is evident that

vjhile concrete cases of misconduct, extortion of 

money#tanpering of official documents and submission 

of false T.A.claims etc. have not been dealt with 

at all by the Pvespondents# tlie applicant has been 

victimised many times. Wliile the reports made by 

the applicant against the defaulters have not 

been investigated and dealt vrith at all, those made 

by even private parties vjith a covering letter frau 

local M .P ./M .L .A* have been acted at once without 

verifying the trutlri, 'She action of the Respondents 

is wholly arbitrary and whimsical besides being 

unjust and unfair. The applicant has been transferre
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frequently to shield the corrupt and indisciplined 

sijbordinate. employees# which is done to wreck the 

morale of: the applicant* It appears that tiiere 

is no transfer policy in the Deptt, and the transfers 

are used as a device to bar ass the honest and 

sincere enployees# It may be pertinent to mention 

that -vshile -ciie applicsmt has beaa transferred 4 

times in 4 years (1982-86),there are Deputy 

Directors# yiio have not been transferred even once 

in the last 10 years.

4 .32 . That admittedly transfer is an incidence 

of service# but it  is not a solution for a bad 

officer. If  an officer is guilty of scrae misconduct 

instead of transfer the matter should be probed 

throughly and suitable remedial measuj:es Cdisciplinary 

or otiiervase) should be taken. Further# the officers 

should not transferred merely on the basis of 

allegations made in a letter written by local M .P ,/  

M .L .A , At least veracity of such complaints should 

be ascertained before any follow up action is 

talcen on thera.

4.33 2'hat since the repeated letters of the

applicant had remained unattended and no action# 

whatsoever#was talcen by tl'̂ e Respondents except

humiliation and harassment of the applicant# the
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present application is being filed for issue of 

appropriate directions to tiie Respondents,

4.34 That the applicant is a candidate for the

>

post of Directorof Song and Dr.ama Division,Ministry 

of Information and Broadcasting,the interview fior 

which is likely to be held in the near future.

The Respondent No.4 is also an applicant for the 

post of Director# and presently he is holding the 

current routine duties# he is issuing memorandum 

to the applicant to mar his diances for selection 

with malafide and ulterior motive for better 

prospect of his selection.

I >)

5. Grounds for relief with legsil provisions s-

(A ) Because the work and conduct of 

the. applicant has all along 

been excellent and his perform­

ance and supervision has always 

been appreciated.

(B)

CO

Because the Respondents are 

highly prejudiced#biased and 

annoyed w’ith the applicant, ■

Because the applicant has been 

frequently transferred in Uttar
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disregard of the policy of 

the Govt, to post husband and 

v;ife at 'the sarne station.

Co)

\

W -

(E)

Because tlie applicant had 

reported the misconduct|.corruption 

and indiscipline of subordinate 

staff# vfi'th the support of 

dooxmentary evidence# but instead 

of talcing any action against 

tile defaulters# vmidi encouraged

indisciplineffl^e
a>rJL •€vOjvctM'itvi0,vL Ojf "WvA

Because it  is worth consideration# 

whether political interference 

is warraited and justified in 

administrative matters without 

verifying the truth of ttie 

allegations.

(F) Because the repeated letters of 

the applicant to issue guide 

lines have not been replied.

(G) Because tiie direction of the 

Respondent Mo,3 for allotment 

of 'programmes to the private 

parrties irrespective of their
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standard of performance will 

entail rftisuse/gj) misappropriation 

of public funds besides it  y^lll 

result into victimisation of 

the honest officials.

6 ,Details of the reinedies ejdiausteds

The applicant declares that he has availed 

of all the remedies available to him 'under the 

relevant service rules etc.

7. Matters not previously filed or pending with 

other courts

The applicant further declares that he 

had not previo\isly filed any application,. v?rit

' ;) petition or suit regarding tlie matter in respect .of
li • ’
I .

which this application has been made^before any
' ) .. . . . . . .

I court or any other authority or any other Bench of

! ■ '

? the Tribunal nor any such application#v;rit petition
I .

i or suit is pending before any of them.

8 .Reliefs sought*

in view of the facts mentioned in para 4 

above/ the applicant prays for 'the following relief.]

(fs, /  is) issue of v?rit,order or directioj

in the nature of 

commanding the respondents to
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evolve a policy for talcing 

disciplinary action as and when 

reports are made by field 

officers regarding niisconduct/ 

corruption and indiscipline 

aTiongst the staff and not to 

shield corrupt employees of 

all levels.

(b)

Cc)

issue a writ# order or direction 

in the natur;e of M&3D^sMU3 

commanding the respondents not 

to act upon baseless complaints 

merely under political interfeice.

issue a writ# order or direction 

in the nature of MAI'̂ DAMUS canmanc 

ing the respondents to lay dovm 

the policy regcirding level of 

adifdnistration in the Song and 

Drama Division#Ministry of 

Inforroation and Broadcasting,

(d) issue a. writ# order or direction 

in the nature of 

coiTtmaiiding the Respondents

to evolve a policy regarding
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screening of publicity programmes, 

before allotment of paogrammes 

to th.e private parties to avoid 

. misuse and misappropriation of 

public funds and harassment/ 

victimisation of honest officials

29 -

( e) award damages to the applicant

for the hximilitation and loss 

of reputation suffered at the 

h ^ d s  of- respondents,

(f) allovir such other relief as may

be ddemed fit in the circum­

stances of the case.

Cg) allow this petition with cost.

9 . Interim order^ i f  aiy prayed for;

NIL.

10. In the event of application being sent

by registered post# it may be stated whether the 

applicant desires to have oral hearing at the 

admission stage and if  so, he shall attach a self- 

addressed Post Card or Inland letter# at which 

intimation regarding the date of hearing could be 

sent to him.
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applicant shall be appearing in the case*

11.Particulars of Bank Draft/Postal order filed 

in respect of the application fee*

I .p .O . No, Dated , 199-0 for

Rs.50/- issued by post Office,liucknow,

V

-i

v': >3*

12.List of enclosures:-•

Si.No, Description of documents relied upon,

1* jyinexure Ho.A-l
Photostat copy of the D.O ,letter dated 11,3*1986 
from the Director National Institute of Healtli 
and Family I'Jelfare NevJ Delhi,

2, i^nexure Ho»A-2 .
PhotostaF’c ^ ^ D .O .le tte r iflS ,3.1986 reg. 
appreciation of work,

3, Aine'xure No. 3
Photostat copy of D.O , letter dated 18 ,3 .1986 
regarding appreciation of work,

itfinexure Ho.A~4
4, Photostat copy of D .O .letter dated 17 ,9 ,86 

regarding appreciation of v;ork.

f
5, laane;-cure Mo,A-5

 ̂ Photostat copy of .the transfer-order dated 21,10, 
fran Delhi to Pune,

6, Annexure N6«A~6 '
Photostat copy of letter dated 2.4.1987 
regarding outstanding contribution with 

'■ Mizoram Peace Accord,

7, ^nexare No,A-7 '
Photostat copy. of D.O.letter dated 3/7.3.1989 
from Sri B.K.Gadvi,the then Minister of State 
for Finance (Expenditure), —

8, Ainexure No,A-8
Photostat copy of tl'ie joint representation 
dated 26.7.89 by tiie staff.

9 , Annexure No.j^~9

Photostat copy of D.O.letter dated 3.8.1989 
xrom Sri V.H.Gadgil^MP General Secretary,AICCCI)
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SlNo, Description of documents relied, upon

10, i^nexure No,A-10
Pnotostat copy of letter dated 3.10.1989 

from Applicant,

11, Annexure Ho.A-11
.' Photostat cc^y of letter. dated 9 .11.1989

ifirom ^p licant  to Respondent N o ,2.

12, Annexure No,A-12:
photostcit copy of D.O,letter dated 9 .1 .1990  
from Applicant to the tlien Director,

^3* Annexure No,A-13
„ photostat copy of letter dated 27 .7 ,90 

asking comi'nents of the applicant on the 
representation.

J(. 14, Annexure No.A-14 .
Photostat copy of the letter dated 3*8,1990 
of the applicant for\-jarding the comments.

15. Aane^aare Ho.A-15
Photostat copy of-tlie letter dated 3,8,90 

to i±ie Birector. ■

16, Annexure No.A~16 • • '
Photostat copy of D.O.letter dated 22.8.1990 
from Respondent No, 3 to allot prograi'.irnes to 
private parties.

17, Annexijre Ho.A-"17
Photostat copy of D.O.letter dated 30,8.1990 
from tile applicant , to Respondent No. 3 to 
intimate guide lines of vjorking.

18, Annexure Ro.A~18 , , ,
Photostat copy of Menorandun dated 6,9.1990 >̂/j 
Respondents Nos, 3 and 4. '

19 , Annexure No. A-19
Photostat copy of letter dated 21.9,1990 
protested against the issue of manorandum,

20. Annexure No ^a~20
Photostat copy of letter dated 4,10,199 0 
from the applicant about illegal gratification

Lucl-cnow;

I)ateds Na\/ev̂ h&r /o?7̂  ^990

. Signature of, Applicant
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V E R I F  I C A T I O N .

I, BeP.Sinha, son of Late Sri J«P«Sinha

' ■ h ■
age 53 years/ working as Deputy, Director in the

■t
Office of Song and Drama Division^Lucknow, resident

*

of Kendranchal Hostel No.33,Sector *K*,, Aliganj# 

Lucknow do h e r ^y  verify that the contents of paras 

1«4, 6 ,7 ,8 ,9 ,1 0 ,1 1  and 12 are^rue to ray personal 

knovdedge and pasas 2, 3, and 5 beloeved to be true 

on the legal advice and tliat I have not suppressed 

any material fact.

(signature of î ir̂ —̂ plicant ) 

Dateds  ̂1990c

PlacesLucknov/.,

u -

/0.-//-90
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_ D I R E C T f l S

er*TT'T:
'' , b(,6‘)b2 
Tel. :

frrt; mn! qfVj?t-.-, 

Gram-. SWASTH PAKIVAR

March 11, 1986

>r

Dear Shri Mahadevan,

I am grateful to you for arranging an excellent 

cultural programme in this Institute premises on the 10th 

March, 1986 foj^ the participants of the Indo-US Workshop 

and other distinguished' guests. The programme was indeed 

very well conducted and all the participants and 

distinguished guests were highly appreciative of the 

programme. Please also convey my thanks to Mr. B.P* Sinha, 

Mr. Irfan Askari, Mr, B.L. Chopra, and artists, musicians & 

^ technicians who had made the programme a big success,

-■'■"'a I-am also to thankful to you for personally gracing the 

occasion. We are sure that you will be kind enough to 

extend such co-operation in future also.

With regards.

Yours sincerely, 

&
( Somnath Roy )

Shri R.N. Mahadevan,

Drama Division,
f Information & Broadcasting, 

Subhash Marg,

New Delhi -110002.
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DEPUTY CHAIRMAN 
RAJYA SABHA 

PARLIAMENT HOUSE 
NEW DELHI

March 18, 1986

ĉ l / . >wcjcx^do^'^^fC
/

I am writing to thank you profuaely for the 
very colourful, prestigious and aesthetically satisfying 

cultural programme presented by the talented artists of 
the Song and Drama Division of the Ministry of Information 
and Broadcasting on the occasion of the function organised 
to Ijid farewell to the retiring Members of the Rajya Sabha 
on the 17th March, 1986* The folk dances from various 
parts of India were q.uite authentic, and presented with a 
lot of verbe?’ vigour and vivacity. The Members and other 

V guests were highly impresDed by the Song and Drama
’Division's performance. Please convey our thanks and 

appreciation to all these artists/accompanists-^ particularly 
to Shri B.P« Sinha, Deputy Director and Shri I.K . Chaku, 
Manager in the Song and Drama Division, who organised the 

programme meticulously and made it a grand success.

With kind regards,

«7. i-i„

IV"! ■ ■■■..............

Yours sincerely,

------ A --------- . r -------

Shri Vithal N. Gadgil, ,
^ v'Ĉ ') Minister of S-̂ ate for

Information and Broadcasting,^ 
Government of India,

' HEW DELIII-IIO 001 ■

......
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y' i
iiyu j^  G^ .XicUA Cfcnct olkeM -----

/t̂ NeXURE NO. A^^S.

— " :b; t s'; ‘ 'u u ja k  — ----------
CHIEF EXAMINER,
BILLS, MOTIONS & RESOLUTIONS

RAjYA SAliHA SECis’ETAUIAT '
NEW DELHI

D.0.No.RS.3(l)/86 :L>0, Dated the 18th Marchy 1986

gq^|ttc|Pi

OT<)ni*r*

Dear Shrl Jafa ,

r

A

Cr--7'

We are Indeed grateful for the excellent cu ltu ra l 
programme presented by the a r t is ts  of the Song & Drama 
D ivision  on the occasion of the function held to bid 
farew ell to re t ir in g  Members of the Rajya Sabha on 
17th March. 1986 at the Auditorium of Parliament House 
Annexe* The whole programme was not only of a very 
high order and culturaXly authentic but was gone 
through with cXocklikt precision, smoothness and 
professional finesse* In th is context I  would l ik e  to 
commend the very useful contribution made by 
Shri B .P . Sinht, Deputy Director and Shrl I.K.Chaku, 
Manager in  the Song & Drama D ivision In makirig the 
programme a grand success. They took great pains and 
in te rest in  making the programme a ttra ctive  and of a 
high quality* May I  request y*ou kindly to convey our 
appreciation to them and, other a r t is t s .

With kind regards,

rT-

■a.
Yours sincere ly ,

fl.AI MtUv.*̂ T)<jAn::lv\ i)

( B.G* GUJAR )

Sh rl V .S . Jafa..
Jo in t Secretary,
M in istry of Information & Broadcasting, 
Room No* 657, Shastrl Bhawan, 
n m  DSLHi*

0. Nn.

vv'Acaj
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/^NWexOftE NO. A

Mo. A lv > h b  Admnl (pt.) 
Government of India 

M in istry of Information & Broadcastinig

New D e lh i, 21st October, 1985»

S E E

. Following Deputy D irectors in  the Song & Drama 
D iv is ion  are transferred in  the same capacity with immediate
e f f e c t ! -  T ran sfe jed

51# No* Name of Dy» D irecto r From To

1 . 2 . 3. *4.

n

'■■'a.r

3 ; .

4*

Smt* A. Bawa

Sh« Prem Matiyani , 

Sh ri P^K.Nandi

Sh r i B#P*Sinha

Delhi Region

Headquarters
Pune

\ ■

Headquarters

Headquarters

Delh i Region 

Chandigarh

Pune

N

6opy to I

A)' f *“

( S .C .^o S w iA  )
DESK OFFICER 
TEL : 385911

1* D ire c to r, Song & Drama D iv is io n , New D e lh i.
2* Pay & Accounts O ffice r ( IRLA Group ) , M in istry  

of I& B ., A ,G .C ,R , Bu ild ing , New D e lh i,
3« Deputy Directorsconcerned in  Song & Drama D iv ision  
4 , A l l  centres of Song 8. Drama D iv is ion  
5> A l l  Pay & Accounts O ffice rs in  account with 

Song & Drama D iv is io n .
6* Personal filesj^ f O ffice rs consered*
7 . A l l  O ffice rs of Song & Drama D iv is ion  Headquarters 
8* Guard F i l e .

C  - \ /  /  ( _

'■^.cTchawla X
DESK OFFICER 
jelbs
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N 0 ,3 /5 8 5 /8 6 - »W  
Song and Drama D iv ision  

M inistry of Information & i3roae.casting

15/ 16 , Sub hash Mar g 
Daryag£mj> New Delhi*

Dated; 2nd A p ril, 1987

O R D E R  ■

Sanction of the D irecto r, Song and Drama D iv is io n , 
i s  hereby accorded to the grant of honorarium to the 
following O ffice rs of th^ Song and Drama D iv ision  as 
mentioned against each for th e ir  meritoriua and 
outstanding contribution in conducting programme in 
connection with Mizortim peace Accor<?/Apna Utsav/ 
Republic Day Celebration anO parade during the year 
1986-87.

Sr,.llo, feme & Designation* Amoun't of " 
Honorarium

3 .

Shri B .P .S inha, Deputy 
Director(Pune)

Sh ri H.P.Solanky,
Deputy Direct or (Delhi)

Shri C .G u la ti, Assistejvt 
D irocto r(D clh i)

Es.800.00  

Rs .800.00

Rs. 600 .00

Rs.2200;00
(Rupees two thousand anc. two hundred only) '

2. I t  is  c e r t if ie d  that tho honorarium has been sanctioned
by the competent authority a fte r viewing tha quantuia of 

j iork.Involved and a fte r due considT^^ion of the"provielon 
of F .R .11 . ,

3 , The expenditure involved is  debitablo to  tho head 
"2220-Information & P u b lic ity , B-2(6)iSong ani Drama' 
ServlCQS, B -2 (6 )(1 )-Song & Drama D lvia ion , A -2 (6 )(1 )(1 )- 
Sa lerios fo r the yerj: "1987-88 (Non-PlanK '

Copy t o :
■ U

•'> /.

(V.S.BhriiOt)
Deputy Director(Ad.mn* )

1. P^AO(IRLA), AGCR Build, ing, How D e lh i,
V^2, O fficers concernod,- SM) D iv is io n 4 .̂,

3 . C .R . fo lder of QTficors concernod,'643) D lvielon

4 . Personal f i le s  of o fficu rs  concerned, BiSD Division^
Aij>

(V.S.Bhano^l*^
Deputy Dircctor(Admn*.)
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W i t h r e g a r d ,

Yours - si nc6-vf̂ ®l Y

< B i

-C

K - G A D H V  I )

D i r e c to r,
Sang 8< Drama D iv ision, 
3 ^ 4 - 6 5 / 4 ,  Shivaji Nagar, 
P U N E—Mah a r a s h t r a .

E n c 1 s ! 2
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1
B.K. GADHVI

'• r

%.■ . ■ f̂ rf rm  iffr

•‘TTTrf

.MINISTER OF STATE FOR FINANCF 
((i'XPFiMOITURC)

INDIA 
NEW DELHI .

Dear Shri Gadhvt,

August ,1988

Kindly, recall your reference regarding di.‘>continuol'.ion 
of your programmes by the' Song and Drama Division of 
the Ministry of Information and Broadcasting. A s  you are 
aware i had taken up the matter with the Minister for Infor­
mation 6i Broadcasting.

I  am forwarding for your information a copy of the 
reply received in this- regard.

With kind regards,

urs .sincerely,

y

Gadhvi )

V ,  Shri Meglm jbhai Mulubha Cadhvi,
' Via liampuro, Post Motamadhad,

At Nana Madhad, Taluka Vadhvnn, 
District Surendranagar,
GUJARAT

A
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D . 0 . No. 14014/2/88- P&C/S&D. /  / ?  7.̂ ' fe??fH iUOQI

'M1NJ;>T£R OF PA?̂ LlAi\1ENTA!sY AFi-AJKr. ,;:■. 
INFORMATiOM AND ’JROAbCAST/HG ' 

INDM ■ : 

NEŴ .pHLHi-I J0003 , ̂

, August, 1988 . •

Dear Sbri Gadhvi,

Please refer to yoar letter dated 8th , >Tul/, 1988 

rc.co:nmcnding continuance of contract and allo);iTic;nt 

of programmes to'Shri Kavishree Meghraj M. G adhvj.

2. I have had the matter examined. During the 

review screening of private parties in August 1987, 

by the audition c.ornmittee the party was not found 

suitable for the purpose of publicity progratomos 

carried out by the Song&Drama Division.

3. You may p &ase  advise the troupe to improve 

its standard and apply for fresh registration to 

Deputy • Director, Song & Drama Divi'sion, 364-65/'l, 

Shivaji Nagar, Pune.

• With regards,

Yours sincerely.

(H .K .L .  BHAGAT)

Shri B .K . Gadhvi, 

Minister of State for 

Finance (Expenditure), 

Govt, of India.,

NEW DELHI. ■■
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*• ANN6XURE NO. ' '

The Director,
Song &  Drama Division,
Ministry of Information 
and Broadcasting,
Govt, of India- 
DELIil,

(Submitted through proper channel )
V

Heapected^ Sir,

V/e, the artistes of the Pune Unit, Invite your kind 

attention to our tale of woes under the present Deputy Director, 

^ i  B.P.Sinha.

At the beginning of his tenure, we were all happy that 

h e ^r ie d  to introduce strict discipline In the entire working of 

this office, though individually certain things pinched us from 

time to time* But soon we realised that his definition of 

discipline is his arljitrary authority. High-handedness is his 

rule. He is a tyrant who takes delight in harassing his subordint

He expects us to obey his orders in the name of niles and 

discipline# But his rules are his whims* He clianges them from 

tife to time and often contradicts them. He suddenly changes 

his mood, his views and his words and takes us to task for no 

fault of ours. At times he takes a stance of friendliness and 

g^eroslty and in no time he turns hostile and ferocious* He 

goes volte-face on his own commitments to us* His behaviour Is 

unpredictable*

In the beginning he encouraged us to undertake new 

productions. In all enthusiasm we set to work* »̂ e did not mind 

taking extra troubles and working strenuously .beyond office 

hours. Thus w® could put up several new productions on the stage. 

But, to our chagrin, we had to do everything ourselves* '^e never 

had the privilege of his guidance and direction in this activity.



What we got from him were only orders to work lik e  beasts o 
burden. He forced us to give 46 performances in  30 days, without 

considering our convenience or physical fatigue* He sa id , he 

wanted qufSintity and not quality# The same i s  true of our tour 

programmes.

We are w illin g  to abide by any ru le s , howsoever s t r i c t  they

may be. But what we resent i s  h is whimsical, ca llous and 

authoritarian attitude . He b luntly t e l l s  us that what he says 

i s  the ru le . He openly declares, * I  am the ru le  *, I  am the 

Government o f Ind ia*. * I  am not bound by the D irectors orders 

or in stru ction s* . He takas the s ligh test opportunity to humiliate

us. He expects complete servitude from us. A s lig h t unwillingness
)i

on our part makes him fu rious.

2 Late ly he has become v ind ictive  since we refused to take 

sides with him in h is personal quarrel with a jun ior colleague, 

wi-^ which we are not at a l l  concerned. He e:8pected us to take 

h i^ s id e  and pressurised us to stand witness against the colleague. 

He has admonished us that he w i l l  *xsee* every one of us. He 

giV@  ̂ us thres^ts of suspending us. His animus against us has gone 

to the extent that he has prohibated us from entering the 

administration room. Once lie ordered the cash ier to disburse our 

sa la r ie s  in  a restaurant outside our o ffice  premises.

A few examples of h is highhandedness are stated below :

1 . We are deprived of such minor p riv ileg es as casual 

le a ^ , half»day leave and compensatory leave . Granting such 

leave depends on h is  sweat w i l l ,  and not on the exigencies of the 

incumbent.

He in s is t s  that a day’ s or h a lf a day*s casual leave must 

be got sanctioned before ava iling  of the leave. But i t  i s  not 

possible every time, because often the occasions for which such 

leave is  required are unexpected. I t  has also been observed that
he deliberate ly withholds the application for such leave t i l l  the

i

la s t  moment although i t  is  submitted days before.

• *
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A casual leave. I s  refused i f  i t  i s  asked on the grounds 

of *domestic* or ’private* work. We are asked to state the 

de ta ils  of such work, which i s  not always possib le .

I f  we want a half-day leave, we are asked to leave the 

o ffice  for the whole day,

2. We are expected to attend the o ffice  on the exact time,

%e grace period of ten minutes is  not allowed to us*

3 . Weaios are issued to us on flim sy , or even fa ls e , grounda.

4 . Those who do h is personal work are given a l l  concession*, 

such as absenting from o ffice  for hours. Others are not allowed

to leave o ffice  even a few Ainutes.

5. Ĵ e wants us to go to the o ffice  on returning from tour, 

preventing us from going home d ire c t ly , Then he detains us in  

the o ffice  for hours, even though i t  is  high time in  the evening,

6 . lie often forces us to work for over nine hours a t a 

stre tch , even at odd hours, under the pretext that we are Governmerii 

ser;^.nts a l l  the 24 hours of tha day. No resp ite or overtioie 

allov/ance or any other compensation is  given for working beyond

the regular o ffice  houre#

Most of us have been working in  th is  o ffice  for about two 

decades, but th is  i s  the f i r s t  time that we have been subjected 

to such hum iliation and harassment. The sword of * 1 w i l l  

susljpend you * has been constantly kept dangling above heads. 

We'^ind i t  extremely d if f ic u lt  to work in  such v it ia ted  and 

®j)pressive atmosphere, We are a r t is te s , and not manual labourers 

or mechanical workers. We must fe e l mentally free and peaceful 
t (^ x e rc is e  our creative fa cu lt ie s  and give out our best to the 

stage performance. This is  only how we can serve the Government 

and the public to the best of our a b i l i t ie s .  But we fe e l 

ourselves fettered on a l l  s ides .

So fa r we have meekly submitted to a l l  th is  perseoutioa.
But now i t  has reached beyond our endurance. We are therefor# 

constrained to take the lin e  of protest wherever h is  capricious

, , , 4 . .
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highhandedness impinges on our smooth functioning. W© are 

fu lly  avi-nre that in  th is  struggle, which has been,imposed on 

us, we sh a ll waste our energy which we should duly use for our 

theatre a c t ic ity *  But even otherwise we are in  a state of 

impasse to apply our minds to our appointed task#

In these circumstances, we earnestly request you to 

tfiloe steps to rescue us firom th is  suffocating situation  so 

that we can breathe free a ir  and devote oui'selves to our 

a r t is t ic  a c t iv ity  with free minds.

Thanking you.

rj)

5+«cj< f

-O) il

(M C V .t n A H ilD llc

IJ)

I 5*)
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Yours fa ith fu lly ,

l< fiLB c .v . c . V . ^ .
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38 8719

ALL INDIA CONGRESS COMMITTEE (I)
24, AKBAR ROAD, NEW DELHI-110 011

i V. N. GADGIL, M.P.
General Secretary

Dear Shri H«1C«L. Bbagat,

August 3i 1989*

>f.

X am. forwarding h@re^th a jo in t represen­
tation  by tlie a rt ia ta  o f the Pune Unit o f the Song 
& Deaiae D ivision against the highhandedness o f the 
present Oeputy D irector, Shri B .p . Slnha o f the 
Sons <k Dr ma Division*

I t  appears to me that there i s  some substance 
in  uhat they say« and iiauedidte remedial measures 
are required to be taken by the Departm^t to 
help these firtists«

I ,  therefore, request you to have the 
matter examined and issue su itab le instructions 
to avoid further harrasstaent to thesu a r t is t s .

With regards,

(V .^ . Gadgil)
Shri H .K .L, Bhagat,
M inister o f Information & Broadcasting,

Copy to:-

Shri M.S. Ch ita le , Actor & o th e r 'a rt is ts ,
Song & Drama D iv ision , Pune Unit.'

RES. : 95, SHAHJAHAN ROAD, NEW DELHI-110 Oil
-er
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Vt.

’.r
M

''̂ JUU’I* <’f

«  /)ppiU.c:a/irvir 

-ANNe;?UftE AJQ. A-/d
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To,

!Phe D irecto r,
Song &  Dfam^ Bivlsioni

364-6S/4, Sh lvajlnagar, PuiB-5 

Datad tho 3rd October|89

My doar S r i  Sahab Singh 31|

m ndiy raifar to Dy^Dlrector P»s lo tto r Wo* 
6#26632/4/Q©*" dt» 6/8«9#89 i^ocQlvod hero on 18/9/83 
asking lao to J u s t i f y  my QangaXora tour a fte r gottlng 
the la t te r  Ko. 17011/5/89•̂ &C U m ^  i*rom HdnQrt on ,
7th O'uly rocolvod hero on 20/7/89 (copy ©nclosod) 
which I  had oxplalned In  my le t to r  (I>*0,I*iio i2/l/89*Prog) 
d t ,20/7/89) the d lf f le u lt io s  as to lAy I t  should not 

\ bo canoolled* Was I t  not a ju s t if ic a t io n  ? <cofiry cnclosod)
' ^ Perhaps the Hd.Qrt*, I s  not awaro \^ich party mambor I s

having \dhich p o lit ic a l allgnmant and cancelling a acroanli^ 
a fte r fljcing I t  te lographyscally , creates lo ts  o f Brobl4os» 
not only for the centre bat fo r the Hd^Qrt, also* I  had 
unliJco othar o ffice rs  of the Regional Centre, immediately 
obeyed your instructions (vide your le t te r  Ko«l70ll/5/89«P&C 
dt, 23/6/89) and the entire Govt, machlnary was geared up 
t& get the re su lt as desired by your goodself'vide your 
le t t e r  in  reference and a fte r receipt of your in struction  
I  have got another le t te r  !•©. on 20th Ju ly  (cony enclosed 
fo r ready reference) sent by Delhi on 7th of ’̂ ic h  the 
reference le t te r  Wo. 17011/S/89«P^ d t, 24/7/39 received 
here a fte r a gap of 17 days* Th is c le a r ly  proves that the 

^  Hd*Qrt* i s  fu l ly  convinced that by now no action had been 
taken by anjjp centre* \̂ hy I t  was not teiegraphycally or 
by te lephon lca lly  cancelled ? and I  am sorry to le t  you 
laaow t i l l  today I  have not received any Inforu^tion 

^  v^ether youi* O ffice has received r̂ r le t te r  dt* 20^/89.
Due to d is lo cation  o f t ra in  on account of heavy ra in s I  
had to catch i t  a t Daund H ly , Station about 65 leas* 
away from Pune at about 9*30 p*m* s it t in g  on the ch a ir  
of R ly , waiting t room right froa 9*00

If obe^^and carrying out the instructions of 
superiors Imiaedlately Is  a s in  ahd harrassmont to the 
undersigned, then I  beg to d if fe r  with your entire m chinery 
and put up a humble quastion ( ? l ,  do not take i t  otherwise) 
How many o ff ic e rs  o f Govt, o f India h.^ve, v lth ia  the la s t  
a lx  months,toured on th e ir  own money without getting any 
TA/DA advance and vjhat i s  the size of t*ne aiaount ? - l  have 
under antic ipation  of your approval put my fam ily money 
to ao the Govt, job in  public In te rest. The asoui* by now * 
coaes to fe*7 lll/«  (fe.Seven thousand on-e hundred eleven Only) 
fe*6321 + 1790). W ill any agency or any. o ff ice r of any rank 
ever be obliged to give me in terest on the amount, alrea<V 
invested fo r  G ovt.job , in  public Interest i . e .  I  have 
already sent my Ta b i l l  of %5321/m vide Ii,Mo.J^*120l3/l/89*

oM h.l7Ŵ l̂V UO,J,mWi/89» it,
I

Q t ^
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S ir  1 I  had, by taking ovar tha chargo of Pune Centra^  
dreacrt of making i t  a Modol Gontre l a  terms of Admlnistratloii 
and prograima® and I  fcaa proudly say ( i t  i s  not a l3oast) that 
our system of prograEMaing had been h igh ly appreciated by 
our prosent non*blo M inlstorof I&a, S iir l H.K*!., Siagat 
(on 18/1/89) our ex-secrotajfy, I&3 Sh ri Gopi Krishan Arora 
( on 22/10/88 Sc 14/1/89) OUT present advisor* IS;B Sh ri Sumali 
Dubay (on 22A0/88 and 14/1/83) and prosont Dlroctor Oonarai 
Doord^shan Shri Sh iv S , Sh am  (on 12/1/89) tiĵ o cam® to our 
officQ and. sm  i t  in  our rehearsal h a l l  and were h i^ iy  
appreciativo of i t s  content and present at Ions, Can any 
o ff ic e r s itt in g  in  tha Hd.Qrtt Imagine my tension in  a l l  
those days to show them vihat th is  centre i s  doing in  
the oomaiunicatlon f lo ld  t

!This could havo boon aagatlvo n is o ; But I  am ha^py 
that our po licy mikers hava approclated tho syfe sty los and 
our mode of eoiaaiunicationt ;

S i r  now 1 rocjuest you to withdraw the TA budget 
allocatod to th is  oontro for 89*90 v it ii ioniGdiatQ e f fe c t .
I  have talcen t i ig  le t te r  as a great huia illation and 
e3iQpleto dlsoourgement to do tho Govt, |ob e f f ic ie n t ly  
and TJtoQptly^ You are aware that in  tho absence of Adnin.
O fficer* Stenographer and Intorraittent abQonce of Accountant| 
th is  o ff ice  has bean able to de liver the desired goods* 
l2ow, I  don»t Intend to do any G ovtw ork  en th a s ia s t ica lly , 
sometimes going out a l i t t l e  b it , out of the way. in  pub lic  
in te re s t . I f  my w>rk from 8 to 11 p.m. has oasn 
misunderstood by iny friends s itt in g  at the Hd .Q rt,, then 1 
am sorry to p in  point that tho Hfl. Qrt. does not want 
ent^iusiastlc o ff ice r with good work and ilways emphasise i t s  
egoistio authority on one pretext or tlie other, so that 
every regional centre C5uld be undar th e ir  thumb, ignoring 
the d ire ctives of our Hon*ble Prime M inister to provide 
more autonomy to i t s  grass r')Ut0 le ve l p ff lc e rs ,

1 have alrea<^ w ritten a le t te r  to J t .  D irecto r,
Song and Drema D iv isi on, Hd.Qrt. le tt in g  him know that 
there is  no co-or<a nation in  between ono section to  
another in  the Ild .Q rt, aî d 1 had c ited  a rocont exau^le 
again ra ised  on my T A 'b il l  “ send tour report *' (copy enclosed) 
that means ray TA b i l l  w i l l  not bo countersigned in  the 
absence of tour report, i t  i s  f in e . Then Vfiiy I  got lay TA b i l l  
properly countersigned for the month of Hareh«April,89 
within 3 .4  days of the le t te r  I  recelvod fo r tour d iary  
froa t^o Hd.Qrt?

Perhaps Just by the way, I  want to le t  my colleagues 
at tho Hd.Qrt. know that at the la s t  moment concellation  
of ra ilw ay reservations mans 60  ̂ deduction on wiiose costt 
Has time or even Govt, paid the ind iv idual employee 
of i t s  deducted money caused by the irresponsib le statement 
of h is/her o ff ic e rs .

S i r ,  you are at lib e r ty  to pass iay TA b i l l  of Bangalore 
‘ (month of Ju ly ,89) or not a fte r a l l  i t  i s  your, prorogntlve

I  w i l l  not say an^hing even i f  i t ,  w i l l  not be okeyed* I  w i l l  
have no regrets and no begging but th is  I  know fo r ce rta in , 
at the opportune moment with the proper persons, I  w i l l  
d e fin ite ly  ra ise  th is  question of discouraging a lo ya l worker 
in  difirforent ways putting me to p icun lary hardship,
harrassraent and mental torture by the d il ly -d a lly  attitude  
of the Kd.Qrt,



fc'.r.

I t  w i l l  not bo out o f  p laca to montlon hero 91r 
that righ t £*roa 1966 t i l l  date, no Job attracted mo to 
cojiinromls© my basic p rin c ip le s of l i f e  and th it  i s  \Ax̂  1 
aa s t i l l  a tamporary Govt,' sorvant as declared by Hd*Ort» 
and tiiat too \/hon I  vrota to tho then J t ,  Secretary. iSJI,
Shastri Bhavan. lldw Delhi to llin g  him that I  was s t i l l  a 
probationer, a fte r working fo r about s ix  years. ‘

I  had dii'forenee ( in  certa in  laattors) of opinion \ith 
threo previous D irectors of Song & Dm m  D iv is ion , Sh*Kripa Sagar 
Sh ri E.H* l^ahadevan and Sri* knlsangliana- they a l l  were of CIS 
cadre and I  never rated them of higli ca lib res in  terms of 
Adiainistration and proijramciing. Song and Drama D iv ision  i s  
503^ world *s taoat d if f ic u lt  deptt, ^ ic h  many of our friends 
and superiors do not, roaliise/uMerstand. Th is doptt, is  
combination of opposites. KTo relevance between prograoao and 
Administration. There ^o41d be coa^lete coordination between 
Prog, and Aditin. Song and Drama Div5.sion has lost i t s  reputation 
a fte r Coi» Crupte and Sh ri B* Waa^ayan (D irectors) due to ■ 
tlirusting upon of non programGje o ff ic e r (exceptions aro 
always there) at the helm of a f fa ir s  who v;ere either 
ln»oapable of advising t i e i r  programa;Q o fflcG rs in  the righ t 
perspective or completely ignorant about the strong medium 
of coraiaunication through porfortalng a r t s . I t  is  sm not only 
Admn. or ignorable deptt. ^ one day our o f llc e rs  i s  shastri 
bhav/an v / ill have to reaxUse and pay for I t .

S i r ,  I  am laysalf try ing  to q iiit tn ia  present job . 
at the f i r s t  availab le opportunity. Kindly see the irony 

. of lay fa te , at tte age of 63, I aia searclilng another Job.'
V Uow onwards I  w i l l  go oniy toy your orders authenticated 

' ^ by p rio r sanction with ‘I’A/DA advance, i f  at a l l  I  am noedod 
by the deptt. to go outside my Hd.Qri. i . e .  Pum .

V
^Thi$ i s  a pecu lia r department \&ere every body la  

every th ing . I  must le t  you know that same years back 
pe^aps by tl® end of 1982 the then Secretary, 1^  had Issued  
a clGar d irective  to a l l  the heads of department to attend 
the IMPCC meeting (E re c t ly  and on the basis o f .secretary *s 
d irective  the then D irector Sh ri B . Kaarayan had Issued 
c irc u la r  to us in  the region. I  had attendin?^ Il^CG meetings 
accordingly in  d ifferent regions. Some time B#CC meeting 
le t te r  i s  received here very la te  (copy encloaod). I f  I  da 
not attend the meeting, the Chairman of IMPCC i s  displeased

• and i f  I  attend the meeting you people are displeased.
VJhat sh a ll I  do? Now, I  am a^ked to take p rio r approval of 
the D irecto r. The then D irector B , I^aarayan*s c ir c u la r , lay 
a l l  T4 b i l l s  righ t from A p r i l ,82 can be consulted in  icsm 
til i s  regard but vho w i l l  consult? Has anybody any time to 
look back record and apprise you of the factua ls ?

t  hope you w i l l  not mind my emotional out-burst>
for sudti hum iliating le t te rs  and « Wo Reply ta c t ise  *♦ 
on th) pretext o f Aaministrattve reasons. I  \ould request 
■you k ind ly to provide ihe sanctioned strength of th is  
centre quicklj' to look a fte r the job . Good, sincei*e work 
has no recognition in  Govt, by you people and I , v / ill be 
only attending the routine work not talcing ,any in it ia t iv e  
whidi i s  the most important thing of Hd.Qrt.

How, I  am fu l ly  convinced that the Hd.Qrt. docs not, 
need an o ff ic e r  at i t s  Regional Centre and Dy•Director 
i s  a waste in  the centre -can post a c le rk  to manage the show. 
Because by putting the c le rk  in  the contre, Hd.Qrt. could  ____

\.
A.

I
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^ on h is  om In  tha nubile in terest ani aXirfays look & r the 
Hd,(3rt *s order ©van in  the routine taattor and moreevar 
Hd*Qrtt is . alx’̂ ady running tho.show in  mmo ceotres l ik e  
Ranclii. sjiid I t  shouitl ©jcfcond It s  vings to othor centres, 
also  and a l l  tho delegation of powor to tho Regional 
cantr© D*l>* ;^ji should 1i® v^ithdram with iiwaodiato effaet* 
i f  at a l l  th is  pleases tho HdtOrt*

Getting fed up with the PAO*s Audit raport fo r tl» 
objections only ib r  objection sako and getting constant 
threat to withdraw tha ch©quo drawing f a c i l i t y ,  I  havo 
w ritten a le tto r to them to withdraw tho chaqua f a c i l i t y  
with Immedlato effect fo r which I  hava forv/arded a copy 
to your goodflcslf, you must aUo havo got i t  by now#

Wow, I  aumGibrios fo3? for Do<a gnd T)on*ts

Do ̂ 3

1 . I  w i l l  mov© from.tho lld^Qrt. 
i* o , t‘3?om Puj© only when I  aia 
ordarrod by your goodsolf 
sanction ^/ith advance.
2# I  1^11 only go b:̂  tho ru les  
and regulations of the Govt, 
what so evor from tiao  to, 
tlmo.
3 , I  w i l l  do only assigned 
routine duties.

Don «t3

!♦ I  \d 11 not put up any propo*» 
3a l to ciy t:)m* to any ^oro*
2. I  ^ l  not do any Govt* work 
witii thu Sanaa zaa l and onthualasB 
aa before.
3 . I  v d l l  aut dream to make 
Puna cenfcre as Hodal centre*
4 . 1 w i l l  not torture/porsttadB 
lay" skeleton adralnistratlvo & 
lu-og# of floors to work extra 
houTB In  public in te rest 
without tli6 sanctioned sta ff*

S ir  Kovf onwitrda i f  you got any delayed ref>ly or 
Inforaiation please excuse ua, as l i i ia  0k centre 1$ working 

 ̂ witiiout proper s ta ff  ie  Adran*Officer froia Jan, .89 f!s,2ai70/- 
StGnographer froai jrune,S9 9i.7372A to ta l P a .3^ 2/- i s  saved. 
Instead of getting ^ patting hand from tha Hd.Qrt* for saving 
Qovt, monsy (alLocqted to  th is  contra) by fe.3564;;?/-} I  got 
a good lesson of blocking ray f^ .V lU/- • How onwards I  w i l l  
not also enforce a s t r ic t  d is c lp lla s  to Incure displeasure 
of my Juc3.or Kjjas: colleaeuBs, iVhother liegional By.Q irectors 
have the righ t to demand fJ'om ^o lld .Q rt. of th e ir ju s t 
righ ts by the vî y of a'dvlao/auggoatians or not i s  a separate 

 ̂ matter# Hd*Qrt, I s  fu l ly  oompotont to accept the advise/
^  suggestions of i t s  Regional Dy«director or not, but there 

are certa in  o f f ic ia l  problema wiUch ce rta in ly  needs the 
Hd*Qrt advice to tihls Regional Centre and Hd.Qrt* has 
ce rta in ly  fa ile d  by i t s  in^action in  advising th is  centre 

^  even i f  curta in  matters wora of emergent and c ru c ia l nature* 
(iM.Qrt* could hsve summoned me to OlDUII for discussions)
Certain aW se/sucgestlons of the Regional Dy.D lrector are 
d e fin ite ly  obligatory on the Kd*Qrt. fo r the smooth 
functioning of I t s  centre*

I  haVe been w rlttlng  since la s t  several months to the 
Hd*Qrt* that I  w i l l  also have to t t o  follow the ta c t ic s  
of » Ho rep ly * to the le tte rs  o f Hd.Qrt* as the Hd,Qrt, is  
doing i t *  A fter a l l  a ch ild  learns from h is  oldors*

The Imag  ̂ of tha Soise and Drama Qivi$lon 1$ ge ttia t 
distorted day by day fo r the above reas>n9 £05d a bad mme 
Can never be retrlenddi m I t  i s  augfiosted in  publlo 
In terest SOKG AKD DRAliA m m  STA^K Overhauling pro r̂afiHne 
exch?\nge i*e*' 100,̂  Oeputy D irectors and 70% c la ss I I  o ff ic e rs ,
50  ̂ c la ss  I I I  o ff ice rs  must be transferred from Kd,Qrt* to Centre



>  ^
\dthln atipulated time a fte r a lapS0 of ihroo yoars fo r
l)0tter adnaiilstratloa and programsias vjork, and thaa 
entire  Song and Drama D iv ision \ fill bocoaa a raodoX department 
of thQ M inistry of 2&B» Many persona ara wltU tho nd ,Q rt, 
sines la s t  aovaral yoars, but I  deflneta ly assure^ you S i r  
that insp ite  of a l l  odds and aonopoly of cortain vostod 
in te rest to roiaaln in  DBI,HI only, X w i l l  get i t  dom from 
the highest auHnority that siattors* ( !4ay i t  i s  a challenge 
to every nanipulatorg), ,

I  have not forgotten that I  laras pushed hack fiom 
DBIill to th is  place against my wishes v/ithin 10 months of 
®y stay at Delhi at aiy request transfer i^om Chandigarh,
X was worklnc against .the vacant post of J t ,  D irector and 
th is  post was ^ 10  d up a fte r ons year of my jo in ing here 
(Vfn.it v/as .the hurry and energency to dislodge tao sn quickly? 
w i l l  soma one some time ans’6»er?) Th is c le a r ly  shov;s ho\j 
I  ^as a victSiffi of planned conspiracy by siy Hd.Qrt’ s s> 
ca lled  friends in  co llusion with I liu is t ry  pedple* ignoring 
my a l l  previous requests right from 1932 end to r>ost ae 
in  Di3£»ai as oer Doptt* of Personnel Pubilo Griesiancos and Pension 
Govt, of Ind ia 's No*28034./7/S6^‘:s tt .(A ) dated 3 .4 .86  
to post^husband and v;if© at tlje sajae station has been not 
take Cara of my case. My AJife i s  'vorld.ng in T ,V ,  Dautl 
in  the same Min3.stry of dnce 1 have been hum iliating ly  
ousted from DBUII with in  a year, I  ^ i l l  never prefer Dfiail 
t i l l  the respond ble o ff ice rs  of auy le v e l ^ o  havo done 
gross in ju s t ice  to mo are punisljed properly, I  jjci a ve ry  

( unpopular o f f ic e r , I  know i t j  and I  â i proud of I t  that I  
\ re s t l io t  ir ro g u la r lt ie s  in  public in terest*

Once osalR tkanlcs to a l l  lay detractor j^ irker friends 
Njto daiDpen tny zoal to do Govt, job en thu siastica lly  and very 

’in it ia tflive ly .

The responl b lU ty  ce rta in ly  re s ts  w5.th the Hd,Qrt« 
fo r such di scouragement and ind iffe ren t attitude, towards 
me.

With recaiMs,

Coordially yov
/

^  ( B.P.' Sinha )
Dy. D irector 

To,

Shri Sahab Singh J4 , \
D irector,
Song 4* Drama D iv ision ,

‘ I ,m PQLniz2U
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Ro«A*190U/3/86»/ldan, Confident
Hgg^ I^o iia to  
Redg, A,0,

‘d^ aft> ■
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364«65/4| ShlvajlnagaTi Pttaa-C 

Oatod tha 9th Novembar,89

Shri tiaxni Karayan.
Jt, 8«op®tary(Flims)* ‘
Mln.of I&Bj ’
Shaatri Bhav&n«

otoi

SiTi

._T r*qtto«t«d 8hrl B*K, Zutshl th* then Jt♦Stoy(Films), 
tjr^jvlod at to I should fimotlon unlor th« stroaa and

halng provided to me by the rovongoful 
atv^^ud* of th« H4.Qrt, of Soli?' Drnina Dlvislon|K,Delhl*

I an sorry to aay, Sir that Shrl 7,at8hl, did not 
^ow « y ^  the least o^rtosoy of acknwledglng my letter
Ho. Aa9011/l/88-a28 dt. 18,9*38.

^  a sibjeot of attael«| huralliatloa
«« •'» » . Song anl

Dra»a Dlvlflony H«w Dtlhl*

i  bajkttoand of my victimisation Is plaood 
b t |^  for yoor kiM perusal pl^aaa a.

1) P rl«  to the prosont aasignmfmt, 1 was working as 
produoor In Delhi Doordarshan* I vas the elected Presldoit 
ofAll Ixidla Doordarshan ProKrarame staff union and had 
fitsd a suit (writ of Mandamus) In the oourt ^  Inw 
(Delhi High ooart) analnst the TTnlon of India through the 
Minister and the Seoy, of I&B, New Doihl, Since then, s 
I aa bolng victimised by the Dareaucraey,

2) Vflthln fbur years (1982.36) of ray atypolntoient, t was 
transferrtd la four places « Hanchl (*82), Chandigarh('8^ . 
less than t year)| Delhi (*85-lt3Ss than a yoar) and 
ftim (*86)y against t U  the norms fixed ^  the Mln« of 
Home Affairs to post husband nnd wife In same twn^ My wife 
Smt, Ved Sinhm Is also working unrlor the sane Min# of lAB*
Oovt« of India, aS a Producer. Delhi ’̂ oordarshan, ,T nil had 
been represanting since 1982 to post me at Delhi, Thartcs 
to th« Ministry that they could pa^a orders for my temporary 
stay in Dtlhi on my reoudst transfer from Chandigarh, 
which was dollTered to «« mu<̂  later l*e, after two months 
after the Ministry *s order.

1 Was wor̂ cing as Dy.Direotorf APSW, Delhi, Song nnd 
Dra»a OlTlslon, against the vacant post or Jt,^ir«otor|
8*0D. Hd.Qrt. Sew Delhi. The *̂ 03t oi" Jt. Director,Song nnd 
Drtisa DinsloBf Hd.Qrt. D»13il 'ms f Ule^ after ab<a6Ut^ 
y«ssf ^  transfer ta ^  l c
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Iv the alnlator design
Hd#Qrt« 0®lhl| to dlslodgd no froa Puna Just to 

protect t)i» dofaultora of S4DD,Pan® Centr®,

Aj a part of tho doslgn to oust one from Puna-Contr*. 
u2r Lr^® frandd boba oookfid up allQgr\tlon8 against, ne to 
orlnff tttsiK dlacdpute to my conduct nnd torture nc mentally, 

Hd*Qrt« la woll aware that 1 was admitted to the 
vrilUngton Hospital, Delhi In 1994.95, for aental strains 
ireataent| dne to tnelr ^dalnl3tratlve ln-offloloncy« Kov 
they want to drive ne & eooplata lunatic by tholr Indlfforoit 
am oalloas attitude towards me, Kay be, they are Incapable 
of taking m.f drastic action against the defaulters nnd 
adopting a dlUy-dally posture,

SlTt Ilk© a loyal humble Govt, servant, I have been 
rellgloufll;  ̂ obeying and reaoectlng the orders of my 
aiperlora, but at this critical moment, I will simply 
request you to defer my transfer, If aiy, from Pune, till 
every thing la settled properly* (If at all I am to be 
dlsloged froa Pune Centre. I an may pi* be transferred 

and certainly not In Delhi •  not any of my old 
places Where I havo already worked) Kow, I do not need Delhi, 
where I apprehend confrontation with the persona who matter- 
obviously the oomplalnts will bothT you quite frotjuently,

Th# best way to «o2.ve all these nr'oblems of Pune 
Central is to plaoa ma under suspension alohgwlth other 
parties and have iopartial enquiry by h l ^  lovol enquiry 
committaa froa tha Hinlstry and the OBI, not involvlnf any 
aai^r froa tha HdfQrt, Delhi, as X do not trust them*

Plaasa call for all my correanondonce to Hd.Qrt, 
regarding the chaotic positions of ''une Centre deliberately 
crdatad/instlgated by the vested interests*

Pune centre of Song ft Drama Division can certainly 
boast of its a^iavements* It has baen highly appreciated 
by our policy aakers and that is why, within a short span 
of 3 months time, our Hon*ble Minlst T Shri tI*K*Xi* Bhagat, 
the than Secy# or I&B* Shri Ocrpi irora (2 times) Advisor lAB, 
Shrl 3uaan Oubay (2 times) î nd Shrl Shiv Sh-irma witnessed 
our prograanas and aopreclated the s tyle and contents 
of t ^  productions i,a* « COM?':ONICiLTini TnHOUGH BWTBirrsiXNMaiT” 
wlt^9Ut any script.

About 35 days have passed and no action under C*C*S» 
rules has b3en taken i?y the ®d*Qrt*. for receiving joint 
rej^gentation from the Staff artistes of our centre, 
against the Controlling Officer*

Instead of transferring the defaulters, as recomnnded 
by me, the Hd*<̂ rt* has taken arbitrary decision with a well 
planned conspiracy to infUct injury on me, by transferring 
a qualified pe/aon Shri Sushll Choudhury, Manager of this 
centre, froa tnls centra to weaken me administratively and 
prograa»e-wisa* Though this is an a tempt to weakeify an 
indlvldUftl like me, ^ io h  I can tol»irate| but, no 
circuBstances, I a m  ready to accept the de-generatlon or

) *■

■ V’

difficult creative xnsTiiTiux.xQû ,
blood by working 14-16 hrs* a day, to make Pufie Centre 
as a aodal centre, in thee yea of our policy 
It not the morals of the Hdq*Ort* to consult me formally/ 
informally before tnktn* «nv dflatjiinn
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forking undor aw ? They are having apbltrary doolsl^nai 
whloh I hiivo ba®n| like a humblo Oovt, sorviat, obaylng 
lt« But tolorano® has also aoit limit aM I an tton*y|
SQT patioao© has @36aust@d a&d I tdll ralLUQtantly 
Goaatralnt to imt&ddlat@lf obdy right and wrong ddQislons 
of th® MgQHt D^Xhi. bQoausQ by obeying tha Inistruotlon 
of Rd«QH« imdlatoly^ lay T/i Mils aro still hold up
at thQ as a r«^d|£@a7
ordor of the Rd*Qr^« uggontl^«

bo to oftrry ont tho

I voold request you. Sir kindly to look into sotae 
of the Xathergiei dilly-dally attitude of the Hd*Qrt. 
and imporve upon its funetioning* by getting rid of 
tha Iousy«lota deadwoods and guide me. advice me how 
to function tmdor the prosont oiroumainnces of 
huoiliatlony durast) and mental torture.

Sir t request you kindly to spire soma of 
your Valuable- ti£ie to hear m  in person  ̂ as tlmsxaxt 
were ar® oany things whldi can not be reduoed on 
paperi a@ the oontroLLing of floor of IshE a region, is 
oelng forcibly sisod to a lower-division olork| by the 
8«eet wish of the supremo !•©« Hd^Qrt, Oelhi*

■>

Your3 vfaithfully,

nlia ) 
etor*

( B.P. 3S
Dy.Oirelt
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B .P . Stlflt^ ^ .0. Ko.A-190rL/2/89-.Admn,
t)v TJiPGctoi? ■ • ^otrb*. of X&dj.siuy»uirGCT»r D iv ision

Min*of I&B, Regional Officar(WR) 
364«65/4, Shiva3Inagar, Pane-^

Dated the 9th January, 90

/
My dear S r i  Kripa Sagar Saheb,

Kindly re fe r your confindential D.O, le t te r  
No* 4/25/89*Admn.II dated 18/12/89 received here 
on-29/12/89*

From the contents of the le t te r  i t  appears 
rather i t  i s  very very c lea r that Hd.Qrt, has re a lly  
specia lised in  protecting the defaulters-(reasons best 
known to them) and hum iliating i t s  f ie ld  o ff lca rs  
contro lling o ffice r 3ust to exert th e ir superiority  
not In  public In te rest . ,

Perhaps the Hd. Qrt, i s  not aware of i t s  • |
, repercussion adm in istrative ly . Th is i s  ce rta in ly
3 encouragement to ind isc ip lin e  contrary t j ^Public 
'^interest” .

You have r ig h t ly  w ritten S ir  "that transfer 
I s  not the sonlutlon " but keeping such forces fo r day to 
day* ind isc ip lin e  behaviour^contaminating others bringing 
the entire d isc ip lin e  of the o ffice  to a chaotic h a lt - 
;)ust to serve th e ir ( defaulters) end and prohiniting a 
^comcienoe o ffice r  from discharging h is .o f f ic ia l ly  
assigned Govt, d iitles, is  ce rta in ly  against a l l  the 
norms of public in te rest work’**

I t  may not bis out of place to mention here 
S ir  some of my past esjperlence v/hich needed 

--Hmmediate tack ling  by the Hd,Qi't,- but due to it s  
partisa l^  a ttitude , the Hd*Qrt# instead of taking 
strong d isc ip lin a ry  action against the defaulters, 
humiliated me very badly and X had no a lternative  

^than to keep quiet,

The past Incidents v;ere i s  follows x-

f .

I.

1) I  Was gheroaed in  my o ffice  by about (j
300 putside tresspassers engineered by
our own subordinates at Ranchi o ffice  
in  1983-84,

The Hd*Qrt. <B.d not do anything to punish j
the re a l cu lp r it - S r i Chattergee A*K- the T ,a , of t
Ranchi, Song & Drama o ffice - vho had been shunted out s
from ca l^ K ^ a  o ffice  foo h is  miscondnuct*

2) I  had reported against the wrong doing of C
the llKn Administrative o fflca ro f Chandigarh ^
Song & .Drama D iv ision  - S r i Virendra Tara*
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3) I  was phislcally maJihandlad by Sh.R.S.PathalC 
and S r i I^&ra /letorg (S ta ff Artist)/ifmed 
Force Entartalm ent VJlng and Delhi Region 
fo r v/hlch I  had reported in  s i t i n g .
Hotling happened*

4) I  had given a l l  proofi against the 
misconduct and mlsbohaviour of S r i , 
B.H.Tamboli, ex-stenographar of th is  
centre.

6) I  had Qxplalnad In  d e ta ils  fo r the 
actions to be taken by the Hd.Qrt 
yiiiifee recommending the jo in t representation 
of tie S taff A rt is ts  of th is  centre 
agaln^st th e rl contro lling o f3. cer.

A l l  the above mentioned points c le a r ly  prova 
the ca llous and partisan attitude of the Hd.Qrt, 
tox̂ rards me. During a lli.th e ra  years a sustained and 
constant move by the Hd,Qrt, to htlm lliate and 
in su lt me before my subordinates on one pretext or 
the other protecfciijg the defaulters- comoeliing me 
not to do my assigned Govt* duties e ffe c t iv e ly  
and smoothly.

Instead of ju s t ify in g  an4 supporting my reasonable 
steps under Govt-rules> the Hd.Qrt, has certa in ly  fa iled  
to encourasQ me for r i{^ t  steps taken adm inistratively  
and programme \dse- discourgagod by pointing a l l  the 
tj[,me liia t ** I  am a bad o ffice r Yes S ir  I  agree
,/lwth the Hd.Qrt, Any o ffice r doos not allow
irre g u la r ity  i s  termed as bad o ffice r*

!?his is  a profif of the Hd.Qrtg nefarious

-2- . . ■ ' ,

design to f in ish  m^^ocked up corruplittti diargod against
me ' “ 
dt.
me vide fixaEi thelr^confidential le t te r  Uo.

Since la s t  6-7- years the Hd.Qrt* is  heading 
towards a confrontation with me and I  have been 
avoiding i t  but i f  i t  Is  thrusted upon me I  v d ll not 
run away rather face I t  to f in ish  and concerned 
persons how so mighty w i l l  d e fin ite ly  be taught a 

I le s ‘-lon to behave properly In  Govt, service and do not
shirk th e ir responsib lity by ju st goodjs goodie attitude S ir

1 tim s t i l l  not convlnood bjy your Logtlo not to 
> r transfer ohrl GhitalQ and Sh, Kale aS recommended by

th e ir  contro lling o ff ic e r .

Again S r i Chit ale has avoided o fM c ia l tour 
to Goa from 2/1 and suimnitted h is  Medical c e r t if ic a te ,
Was i t  not h is  d ity to refund TA/DA advance?

Shri V.N. JoM (ActdP) S ta ff A rt is t  and an 
‘ associate of S r i Chitale i s  having 2X days rest as

recommended by the Doctor but he vxas found missing 
from h is  house on 2/1/90.

.3/-
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Froat/her© 1 Ulould having persons
nroirratnmtjg and complote tho S S n iJ
i  h'̂ vo to run tho contro facing a l l  i^s brunu. Shoula
the a c t iv it ie s  of 1iiis centro be stopped and allow  
there a rt is te s  to drat; a l l  Govt, f a c i l i t ie s  vriLth huge 

ount as th e ir sa lary fo r no r̂ark

I  th ink no Govt* o ff ice r has the righ t to w^ste 
Govt* money and encourage ind isc ip lin e  in  the of.a

I  wbuld again rGouest your honour kind ly to 
reconsider your decisions vide your confidentia l . 
D.O.Ko, 4 / 25/a9 -JSd«II dt. 18/12/89 in  public intoroat..
I  a® l i t t l e  apprehensive whether a l l  the facts  
conc'^ning the case have been placGd before your 
goodself * Hence once again I  ant enclosing the necessary 
Dapers fo r your kind perusal anr! guldonce trith log ic 
i n  Tjublic in te re s t . Please halp me to solve the cronic 
problems o f Song and Drama D iv ision- good progratnmewiso 
and healthy administration wise*

ifny the Rd*Qrt» i s  a fte r my transfer from t i i s  
p lace?just to protect the m  c lon ic defaulters and 
bring the le v e l of administration to a very low key.

But S i r  th is  titne I  assure you, wiiether I  arn 
or w i l l  be in  Song and Drana D ivision or not,
I  w i l l  CGtrtainly expose a l l  the arb itrary vhirasical 
partisan  attitude of the Hd.Qrt*and see that tlis 
defaulters are brought to books before I  leave my 
Pune Hd*Qrt*

God i s  a to y s  with tte right thinking Dors^ns 
and never excuse any defaulters how so mighty he 
or she i s ,  ''

">y 33 years Govt, c iroar
d e fin ite ly  give me a sewsre mental jo lt  by fratninjt

P «  , j  f  ‘

Puna centre’s p r o ^ T e f l e c U v l J ^ .’*® '̂’

i^uavtf re a iiy  got the award ’̂v ig ille n ce  case« 
by worthing from 7-30 am to 11-00 p.m* -  14 h'Turs a 
day in  the of ic e .  Th is v̂ .a possible as I  am liv in g  
here alone and coraplete lonely maai*

I  ju s t joking ly told our the then Secy*
S r i Gooi Arora and Advigor S r i '^man Dubey th^it Govt, 
^ould separate husband and wife to get i t s  optimum* 
They laughed but I  with in  my heart cried . Is  ti.eie 
any ju s t ic e  and soae day I  w i l l  get that.

I  am tm itiiig f  or God of since long*

With warm regards*

<^ordlaiiy youra*

^ri Kripa Saĝ r|** 
D irector,
Song & Drama D iv ision ,

,B*P* Slnha )

Tmr
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.sir*'

The Circvctor#
.̂ SQ^f m d  Division*
IS/JS^Subhash Kars# •, 
e^cy’s <Saaj4 
]3eyC6lbi«i.lO.0Oa. -

■Tlie d4Y'i»e#21»t May<19#0 1 had, ti^cca

' ■- , m<L'€ tucHnow Begioia m&- im^dXetui's X ■ proceeded feo

■ v afm «$i to iw<s«t/s^rp3:i.$<^’ iSi^m oi tii© ij«i»,«&.:iife^..',;;;■

. tffGiĴ © statioaecil. at oa.-tc«ir't© Vair^aaal#. ^ ■

. . . .

'■■: ' Justfe avcjî  #oy rnX&umi&sstm^g tmismm ■

. the Pvt»R«9d*Partiea m d  this officer I started ■, '■̂':

discoursfing tl'®'parties to visit this otfic©-qwit©'' 

oitm m lf far ali©taent of pxogtmm& end cX&sriog. :;:

■ oit &€m̂ ©f the ©»i«.»t@ndinf C0rr<£Ct ■ ■ iacorjciect 

inspit® of Hjy' sweral repeated rt?quc«ts to &qm of ,

■ ■ . th« Pvt* ae§d* ,party leaders 'to alsottss afeoot -the 

progr®j!u®e improveiBcfit ea^ show aîs th® priSQraaiae -. 

packets, m  being presented ia the'field till ^at®

' no party Isade^r 'heis' ca««f- f-o.rw®rd to ili®cm»fl 'tli@  ̂■.'̂'

■ prograisffle ifflpjrovcmeat an4 showing lae ®aiif! of ttielj? ;■: \' r '; 

rcpscmfeat&tive ite®a b'lging pr^psfeated ,in t h e .lleiiSU,,

"X <So' not'Sieet any party leader without prior ^ © ia t »  >̂v:.

i x  ■



)

- 2 - .  .

meat for they mode a big lasue end are

oiit to m«lign «ad bring cUsrupate to this woria*s 

most unique end pcwcrfui live media oiilce by their 

pfeasure and tatling tsctles to get the prografflme* ' 

allotted dcsme how or other-by hock or by crodt* .

Itbeing the Iftegionel D«?puty Director 

Ineharge for entire ’J*P,end filhsr# will certainly 

demand from those so called Pvt*R6gd.Ffrrtles ^ o  

ere holding this office at raasome to show me their 

standard of progreasmes. Vihst to speak of myself# 

eiren any le^^el of fleer of Govt* of India can not 

dare to drain out public mcaiey in the name of 

sudi prograTimes«

' y  I hcve strong contention and am fully

convinced# after a careful imrestigatlon#cfeservatloii 

and di^eussions vith different agencies like prp# 

that they are putting very sxib-standard progromme 

and do not perform with full teamCas presented at
,  . ■ V).

the time of screening)# '

Sotae of the Pvt#Hcgd*Parties combined 

together have started a dcqp routed conspiracy 

against th is  o ffice  sp ec ia lly  acainst myself and
.  . . . . . .  ' —  ■■ -T

the Administrative Officer# in  the name of •Curruption’'*
«

When I  came to know about th is  aspect 1 immediately 

to ld  scjme of the accuaero to give in  v r lt in g  any of 

t lie ir  grievnces against any of our o ffice rs rnd t i l l  

d.itc i  have received none#

The situation is  flu ide and almost every day 1 m  

subject of hum iliation and embarrasment dtie to the ^  

nestjr and imtruthful atUtude of some of the Iccril . J' r 'f  ,



i ./ -  3 .

Jooxnalist in  ccfnnlvance with seme of out diBQruntl<

Pvt.Rcgd.Party leaders end i t  ia  quite evident traa  

the Mewspepcra they they h«ve( Journellatin)blown oat 

of no proportion* Only 10-15 disgriKJtled a r t is t s  

with a big banner caiiie to den;OOstrate before th is  

Hegionial Centre aiid tJie paper a ays they were laor© 

tlw> 100 (?vt.Partie s). I  have the authcaticatiiaa 

and atti sendimj the photographs >?liich w il l  speak i t s e lf *

I  w il l  bto tlie I s s t  persoa to budge 

traa lay genuine righ t to see th e ir periormaace and
V

" improve upon i t .  But tl»ey are uvcidlng i t  on oae 

pretext or the other* T i l l  t^ey arc able to shov,* 

theirprogreme# 1 w il l  not a llo t  ê ên a si.ig le  

■r procreswse to them, I  advise the Hdqr» to ruaaio

' nutral but be v ig ila n t about the entire flu iclc nittiatioe#
t

y  I  w il l  deal the situation  with iron hand md tor vt4di

theJ'idqrs taost have some confidence in  use# They heve# 

in  th e ir inter\'ie%# to ttve preua vowed that t i l l  th© 

Regional ixputy ^di'ector and Adodnifitrative O iiic e r  

ere not trerisferred frosi th is ftc. ĵioa t;-ey w il l  continae 

th e ir  s t ire *  Seme of the Pvt,i<CQd*Party leaders 

pulling strings in  a big way* As usual the^e tactifca 

w il l  not deter the Regional ti<rputy Director trota h ia  

stand*

This i s  for your only kind infonaatioa 

please* Yours fa ith fu lly *

( B*P*51MiA )
Ec^ional £*et>uty Director

Copy to Shrl B*K ,Brarck>,Deputy Dilector(PlltC)#

Song and Drstna Divisicsi«Hew Delhi for informatioii*,

(i}*p,Sinlia)
Kegionel i;'eputy Director*

" a -
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GOVERNMENT OF INDIA 

?̂T 5Ti3̂  >̂rni

SONG AND DRAMA DiVfSION
TOT Sram 

MINISTRY OF I & B

D.O.No. 14014/1

DR.P.K.NANDI f/ 1
DIRECTOR il , >/ '- '"7^

*  " «  -%-2-\ 
•• 'jW r /fo )

Dear Shri

'̂ V-J

e?fy?rT*r: ffrirfrm

Telegram: SONQDRAMA 

T̂>?TW :
3275460 

®Phon® •3271376
n/?^, ^^*rpT.
15/16. Subhash Marg, ,

Cfk̂ TFR, ^  ^000^
Oarya Ganj.

New Delhi*-110002

August 22,1990

I have personally examined your letter dt.3rd August, 1990 and 

have also examined the complaints from Regd. Parties sent to Hon'ble P.Mi^ 

Office and the MIB. The situation has really* become explc®,sive and 1 am sorry,

I cannot become a silent expectator as advised by you. I am really facing lot 

of embarrasment from the Ministry. Evenso, I considered various issues of the . 

problem and discussed with my colleagues at Hdqrs. and arrived at the following 

line of action for your immediate compliance:-

> 1. That you may motivate the agitate^ Pvt. Parties,allot programmes 

to them and also redress their grievances.

2.. That the matter will further be discussed with you on 23rd and 

24th August, 1990 when you come to Hdqrs.

3. That in the considered opinion of the Hdqrs. you are advised to 
held discussion with the parties leaders and understand their view 
points and redress their genuine grievances to the extent possible.

4. That allotment of the programmes to the parti^shas been 
considered as an essential must. Therefore, 1 repeat . 
that the parties may be allotted programmes forthwith.

i- With regards,

y
Shri B.P.Sinha,
Deputy Director,
Song & Drama Division, 
LUCKNOW.

Yours sincerely.

y C

(Dr.P.K.Nandi)
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Bespected

—  ,  ?eŝ«v»c<e»v(4'‘ /
-̂ NN6X0R6 KQ. A~ /7

Ho* H * U 0 W 7 /9 0  ■ ^ / ‘.

30/fii/9a

Kindly refer to jrour U*0* letter No* I 4 0 l V V ^ ^ W i  
dated 2^8/90 and the dlseussloa X had vith your goodseXr 
fit Delhi oa 23rd aad 24th of this mOiath* . Immediately oa ay 
arrival at Lucknow I ĥ ive. started ay efforts as per your 
dlrectloa to motivate the Pvt* Hegd* Parties aad for this 

, purpose. aBHn holding meetings vlth their leaders oa 3rd,4th| 
,5th and 6th Sept* 1990# Icvltatloa letter for these parties 
I have alreddy been dispatched'under IntliaatlQa' to you*

** *  ̂ . .

You have» perhaps, not examined letter of even no* 
^dated 03/8/90 addr&Qsea to sh* R*K« Braroo, B£>(RibC) vlth 
a copy endorsed to you* A Copy of this letter Is enclosed 
for rea(^ reference* Para 03 of this letter clearly states 
the Pvt* Re»d* Parties ^re  allotted programmes In Aprll»90 . 
and May) S v June 1990* Copies of the ollottmeat letters are 
also enclosed for reiady reference* However* during July*90 
the programme activities were stopped due to heavy rains and 
floods in TI,P. & Bihar and this period was reserved for • 
Improvisations of programme packets* X have been personally 
requesting the parties to show me their prograoses so that 

^suggestions etc* oould be given but few parties, instead Of 
commlng forward for improvisation of,programmes,started a 
campaign . against this office in the name of ^orruptica'*

X may state that during March*90 one Sh* R*D* Sholcla 
lodged a complaint with H'ble Prime Hinistes regarding the 
submission of fictituous bills, of substandard programmes etc* 
hy M/s Sarvesh Kala Sang am, Lucknow Lok Hanch, Nav Prabhat 
Kala Kendra aad N/s U*P* Puppet & Polk Art Group and H/s 
Gomti Kala Sangam of Lucknow* This case pending at H*Qrs» 
since March *90, also does not seem to have been brought 
to your kind notice* A copy of this complaint was seat 
to this office also* X was therefore keen to see the pro^ 
grammes of these parties urgently and pending revlecr of 
the programmes , these parties have not been allotted any 
programme, since June *90* I will request your goodself 
kidnly to guide me as to whether these parties may also 
be allotted programmes without any action oa the complaint 
as oentioned above, or purview of programmes packets*

X also solicit joar orders on this mtter for
ctd*P2/«»
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days back a refereace was received from DD(A) requlsltlcii 
log all original docusaats in respect of H/s Huictakasti 
H&tya Saasthan, merut* It appears that flome rigile&oe 
case is pending against this party at H«Qrs« * Kidney 
£uide us ia this matter also. I still aaiataia that 
purview of the prograsimes is as much aa essential nustj 
as the allotoe&t of proiiraiMes aod you will kindly 
appreciate wy'sense of duty»

I am ilso enclosing for your ready reference a • 
copy of letter number S&D/lD/90/91>-757 dated 16/8/90 
of the Region al Officer* DFP. Lucknow which speaks 
of, the style of functioning of Pvt* aegd* Parties 
and is self-explanatory. _

with tegards.

fiacli As Above*

Dr* P«K« Handi, 
Director,
Sons ft Drama Division 
Hew Delhi^UOOOa*

Yours sincerely

.1

/ W
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Nt. 4/^58/89-AAaJi.I 
3»ag & Dmiaa Divissio®,

Hiftietry «f I» f « rm t lt i  & BrMidcasti»ic
*»*»#*

1 5 / K  Sulikask Mars
Darya#:a»3
New Delhi-110002.

Sated tk« 6tk Septea)iex 90*

GPPICB MEMOMBUM

It lias lie el elM erred tkat Ix kl» letter Ne. S O /  
M/Mif«.Bin1/90/156 Aated 3t-7-1990 te Deputy Director . 
(Aiu»,), Skrl B»P.Si»ka) Eeelemal Deputy Direeter,
Luckttew kae recorded tke f e l l « v i i f  akuslTe/« ffe» il»s/ 
iezo fa td ry  words vk ld i axe agaiisat tke a eras ef e f f lc la l  
projprieity and e f f ie la l  decoruia ajMl suck words in any case 
w i l l  xiot ke btrae upoa la  suay clrouMiBtattoes i»  tke 
o f f i c ia l  corre6|)oDde]Qce:-

maMkoli Is a cunniiae Master Her aad vott 
Tteople at Hd<rs.> directly or iia-dlreetly are 
eacouraifliiî  kiBi fdr eut  ̂ te^reseatatloas aad . 
eatertai*. ki«".

*'If you waat to kuMllate ite afaia tke a you make 
klM eoMfortakle."

Fron tke akoTO words, it seens tkat ke kad aot ̂
UMdorstood tke fuMotieaim of tke Htrs aad levelled
tnnegatiOHB agaiast Deputy“DIr^for (idaa.) "aadnet^er 
officers of tke Hq.rs» Using suck words or., aay offeadiag 
laaguage aot oaly spoils tke karaoaious aad cordial * 

relatioas kctweea tke writer aad tke receiTer kut also 
is aa act of ia-discipliae, a Misconduct aad ia-^koril-L 
aatioa aiLd can ke~ll^eaXTl^k*'in3ifa]i^x~^kerl?fc*re> Skri

iB^TTStakaTi^dVlsed tkat ke skould aot use suck words 
ia official correspoadeaco'ia future and *ciai«taia digaity 
of tke office, officer aad autkorityv^

(Dr
* %  

,J.K.]fANDI)V
DIEECTOR

Skri B.?,Siaka,
Regioaal Deputy Director, 
Song and Drawa DiTisi^a,

jCjUCMev.
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NO. SW W Conf/QV»Q , (
Song & Dr&aa Division .
Min. of X 4 1,
Govt, of Indj&a

To

I16-A} Fals&ii&d Hoad} 
Luck now.

Datad *

Dr. P .K . Nandi 
Dlroctopi
Song t Draaa DlTlslon 
Min. of I 4 8,
Qovt. of India 
15/l6,Su1ihash Marg, 
Darya QanJ 
New D e lM .

S ir ,

/

I  acknowledjQ with thanks your o ffice  iieitopandu* 
Mo. 4/38/8S>*»Ad«n.-I dated 06/S/Wj racoivod liy aa on 
llJ/ l/fO , re ja rd in t the a lia  gad use of deragatory words 
In  the o f f ic ia l  correspondence.

I  strongly protest against the issue of suck a 
nenoranduB. X would l ik e  to suiiBlt tha following in  
th is  contest

(a) The issue of such a lueBorandUH de fin ite ly  combs 
within tlia purview of statutory powers and i t  IJ 
worth consideration as whether such a statutory 
power can be excsjraised by an incumbent who has 
been authorised to perform only the current 
duties of the post. Attention aay be inv ited  
to the O.Mv No. F -7 /X 4 / l0 l-E s t .( ii) ( i)  dated 
24/01/1^^63, wherein i t  i s  sp e c if ic a lly  pvovlddd 
that o ffice rs perfonalng currant duties of a 
post cannot excercise statutory powers under 
tha ru le .

(b) X am a senior c lass I  o ff ice r of Song *  Drama 
D iv is ion , M inistry of I  *  5, having been appo­
inted in  consultation with the ir .p .S .C . The 
appointing aut'horlty in  the case of c la ss I  
o ffice rs  i s  tte Secretary to tha Govt, of India*
Tha issue of memo to me by your k in d ie lf i s  ]
beyond and without ju r isd ic t io n . j

(c) Tha memo has been issued to me without affording {
an opportunity to explain the ffccts and circums- |
tances and the same is  v io la tive  of the princip les j

of natural Ju stice . ,,

I  have also workbd in  Hqrs. I  fu l ly  understand J
the functioning of ths ilqrs. and i t s  o ff ic e rs . I  fa iled . 
t. understand as to why Hqrs. and i t s  o ff ice rs  fee l I
plto. ure in  humiliating the senior o ffice rs l ik e  Regionalv 
Depuv, D irectors. . .  **arestingly no i îction was taken 
by Mqr. 9 whan X repOii J *'i?ainst tiu. B*M. Tamboli, ‘
ateno,  ̂ Pune centre, insulted me in  my j
o ffice  at Pune, before fê ma st. lembers. Ko action

..p  2/- '
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waa taken when I  wrote to Hqrs« abdut Sh. Tamboll*s 
remarlt ” I  am a SC ci^didato and I  can tnnr the table 
I  l ik e  I  have used the simplest words against a 
emplbyee of crim inal back ground, who is  being protect­
ed by some o ffice rs of Hqrs/ M inistry for the reasons 
and motive best known to them. Sh. Tamboli*s episode 
w il l  d e fin ite ly  explode someday and I  am sure that 
i t  w i l l  be diastorous for the D ivision and o ffice rs  
protecting him w il l  surely be fu lly  exposed* No action 
was t ekne by the Hqrs against the ^oint representation 
of Pune centre s ta ff against t lw ir  contro lling o ff ic e r . 
I t  was subversive to d isc ip lin e  and nqrs. kept quiet*
I t  i s  not a secret and aired by people openly that Sh* 
Tamboli used p o lit ic a l influence to hushup the case 
by getting me transferred te legraph ica lly which was a 
against a l l  norms of adm inistrative ju s t ic e . Hqrs./Min#

~ iasised memorandua to Sh. V ijay Su ri, Drama Instructor 
Darbhanga Centre for s itt in g  on hunger s t r ik e , but

■ Sh. Tamboli was not derlt with in  the same manner fat* 
.'sume action to s it  on hunger strike  before MIB*s 
' residence e tc . I t  i s  beyond my comprehension ag to why 
the le ve l of administration was stooped too low. In 
th is  way any one can p o lit ic a l ly  pressureize and hold 
tha HqrS./Ministry to ransom. For your kind information 
I  was the elected President of A ll India Doordarshan 
PrograitmHi^ S ta ff Union and I  am a member of Press Club 
of India with voting power since la s t  23 years and some 
of tha Top Journalists of India are personally known 
to me and Ift'^so use the p o lit ic a l string s , which I  
have not done so fa r , i t  w i l l  certainj^ot be in  the 
in te rest of co-ordial re la tion s. ^

A perusal <of my le t te r  no -dated 31/7/90 addressed 
to Dy. D irector (Admn.) w i l l  reveal that not only
onee but thrice the DDCa) has been addrlJessed as "SIR" 
This c le a r ly  shows that I  never intended any in su lt  
to any one of my colleoaues at Hqrs* I s  Dy. Director(A) 
above Regional Dy. D irectors and superioift'to me ? WSt& 
&!D@e§J(D$?OtiQ0ai In  fact I  conveyed my feelings about Sh ri. 
Tamboli and stand by erch and every word that I  wrote*
I  s t i l l  fee l that the Hqrs* as a whole at times work 
with a predterrained approach therby humiliating the 
Regional Dy* D ire cto rs ,p a rticu la rly  me. I  f a i l  to 
understand why Ilqrs. i s  biased ag^nst me. The case of 
of Sh. Tamboli i s  a c la s s ic  example of it *  I  d is t in c t ly  
remeber to have advocated p thorough probe in  h is case 
and remember to have offered' myself any punishment 
i f  found guilty* But Hqrs*/Ministry forced me out of 
Pune and supported Mr. Tamboli as i f  my transfer was 
the only solution. I  got the reward for hard and good 
work. I  on the 20th June 90 in  the chamber of Sh. P.K*D» 
Sarkar, Dy. Secy. (P) infront of Mr* s.M. B a ja j, Desk 
'O fficer firm ly told them tl;̂  t I  can also bring le tte r  
from *.and you people w il l  then prefer me.evffpy Every 
.respectable O fficer in  the Ministry/Uqrs. i s  aware 
th t sh. Tamboli used p o lit ic a l influence and even then 
they are s ilen t because they know how to serve wheraas 
I  have le&mt only how to work, never believed in  such 
dir^lfiggSg games,

^  In  the case of privete regd* partis s a lso , 
T^laints received from respectable persons/officers 

of media units and my reports have not been taken into

- -
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consideration and under the prssure of pvt* Regd. parties 
I have been forced to allot programmes even to those 
parties against whom thero are serious charges* A 
decision regarding transger of the Administrative Officer 
was already taken by the Hqrs. on 22/8/90 where as I 
reported to Del)rii on 23/8/90, in connection with the 
allotment of programes to the private regd* i>arties*
It clearly shows that the Kqrs* had a preconceived 
decision and tlia discussion with me awas a only 6 farce 
formal and full of threats » if I do not do this I face 
tto music*” In fact my visit to Delhi in such circumstan 
ces was a sheer waste of public money*

I have been humiliated and insulted enough* I nay 
may mention that after hearing such threats from you 
that J S (F) has ordered you to put me under suspension 
I paid a visit to JS(P) in Shastri Bhawan at 6*40 P.M.
He was so courteous and nice to me during the brief 
visit that I could not talk to him about my suspension 
and the ssme evening before ou%,colleagues, Sh. Brar00|
Sh* Solanky, Sh. Quleti, Sh. Mohan Lai, Sh. Sarin I 
taiked/^plained to you and you readily said ” Xorry 
I md talked Vto you confidentliijL?* Every colleague of 
wine present-there convinced me xhat somebody amongst 
u s has been picked up and we have to co-operate in a 
iMfilthy atoaosphere* I appreciated it and agreed to 
extbend my fullest co-operation to you but you have 
mal-treated me and pressurised me to obey your wrong- 

/ orders threi^tening me of the dire consequences* I also
J remeber that during the course of discussion you also
f told ma to proceed on protest leave in case of disagree­

ment with arrangement of allotment of progs* to th9 pvt*
■ regd* parties . f  submit here that although I have

followed your instructions with regard to allotment of 
progs* to pvt* regd* parties ( those who are defaulters*J 
I am still of the opinion that their standard of perfor- 
fiSince etc* is of sub-stendard it is a sheer wftste of 
public money.

I will request you to kindly allow me to function In 
such a manner that the dignity of H<»gional Dy* Directors 
is maintained and confrontation aad humiliation Is 
avoided.

X suppose you are to appear before the coming 
interview of the P U.P.S.a. for the post of the Dlr«ctcr 
I wish you all the best.

In the end I may add that no pressure, no threat 
has ever detered me from the Just path OS to compromise 
my principles. I have been commanded mB̂ nA many a times 
for my honesty, sincdrety and devotion to duty, but 
despite all thisi I have been subjected to frequent - 
transfers* humilltation and great insult, which is wholly 
unjust, prejudiced,biased and unfortunate.

X am agreeing with your Ilnd threat to go on protest 
leave. I therefore request you kindly to sanction me E.J. 
w.e.f. 8/lO/yo to 26/10/90 with permission to avail 27th 
and 28th with station leave permission.

Yours faithfully

( B.p. Sinha )
Regnl. DI. Director*

•>3*> ■
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<9̂ ô ct crtke.i

B*P* Sinfcc

________ ___  J?€ĵff»vd(e,<̂“\
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It is r0uliy very imfortonato tlr;at soaa of out >. 

wnlor a t W  (oeiabdra InduXne iu exploiting tia situation .  ̂
icr vbloh tho' t̂ztiiha iJcng & PXvi^lon is bolnE oiillK* *
i^d «jad disreptitdd* . •

■thi-

* JM'

5

.;, I ^  hunbly eendlng «i oI&rlAj; exfeapla of oxtortlon 
of ^nay  by ono of our ooll̂ ttfitie yu* MUui&ir prfeatd.UDC#

‘ //i I vorUlHij In our Uqrst* ifaw fielkl. I'ho lattor '
coKf>Ulnt & Itsslf vill spsuk out ti'-o truth fcrifl aoiaptjll*’

.' uiJ to <jc®o to coiialuotoo tb*it ono of our St&ff UQBiiQt 
vlll not bsoits-ta to tthkd ti^ cXooit fro« tlva furj*rAl*»pypa*

X b^va M  ths u&ttdr <uttaXnod, ociiflr&dd and &9sur«d 
by thd Kacd IfrltXng iSsport that th>s ooapXfilnt of tha 
atkonymoû  Xottor vta no body else thî n our ^h« a ^ b X r  fru&u. 

. , ( ,,iiyand wrltln ĵ J2*part*6 OyAriioii Lott«r*/nna3tture»XI enoX*)*

1 buisbly requoî t you bindX? to tfiko «ppropri&tii ftotloi 
&6fXn8t tils d^aultor tf? fill tbs aonoy Qantioned in
In ch« coapl&int ( of Smt. Kauoh&lya b1iah> wo Ifeto Prlthvl* 

iix* porfotnor of :I^D|Division* ^<J.ultaX Cdntro }.• 
Ho bf»fi o9T'ell»asly baon oxtortliig uocay froa th^ Lalples© 
l6dy on ona protoxt or otlier* F r ^  har a^ibtdselon & n^rratio* 
Of i»r pllghtf I r©»lly iVait Xiito dlaalasing tho person*

3Tou>rd T®qu0»tod klndlyy?otea ftpproprlsto ftotloe 
lTOuodiat«ly uadar ruloa end by this vd aivBli deflnltoly bo •

. Itaprovintf tha tv.VBi c.y

' 'I

taaiankln}; yoa<

(y  > ])T» P.K* Handl
• n X ‘Dirootort 

^  v>ou£t & Draaii Plvlatoa 
X q /^ »  i:»obbaah t*^rn*

OordlAlXy Xours

( , 8 .  P* Slnhii ). 
Regional i>oputy D irssto ri


